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 LOK  SABHA

 Friday,  August  30,  974/Bhadra_  8,
 896  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [MR.  SPEAKER  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Piling  up  of  Chemicals  with  S.T.C,

 *569.  SHRI  P.  M.  MEHTA:
 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  imported  chemicals  are
 piling  up  with  S,T.C.  in  a  large  nu‘m-
 ber  for  the  last  six  months;

 (b)  if  so,  what  are  the  items  that
 have  been  piling  up  with  the  S.T.C.;

 (c)  what  steps  are  being  taken  to
 clear  them  off;  and

 (d)  the  main  reasons  for  the  piling
 up  of  caustic  soda  flake  from  Rumania?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 (d)  Caustic  soda  flakes  have  not
 been  imported  from  Rumania.  Stocks
 Of  caustic  soda  solid  held  by  the  STC
 have  been  fully  allotted  to  Release
 Order  holders,

 SHRI  P.  M.  MEHTA:  I  would  like
 tc  know  what  quantity  of  titanium
 dioxide  was  lying  unlifted  with  the
 corporation  at  the  end  of  July  and  on
 5th  August,  1974,  I  would  also  like
 to  know  whether  caustic  soda  flakes
 have  been  imported  from  any  other
 country  and  if  so,  how  much  and  what
 quantity  is  lying  unlifted  after  the
 allotment  made  by  the  corporation
 against  the  release  orders.

 SHRI  A.  C.  GEORGE:  Regarding
 titanium  dioxide,  I  may  not  be  in  a
 position  to  split  it  up  into  two  differ-
 ent  dates.  But  as  on  date  the  quan-
 tity  unlifted  and  lying  with  the  cor-
 poration  is  63  tons  valued  at  Rs.  22.27
 lakhs.  About  caustic  soda  flakes,  our
 import  is  mostly  of  caustic  soda  solid.
 The  quantity  of  stock  held  is  857  tons
 valued  at  Rs.  9.67  lakhs,  after  the
 allotment  against  release  orders.

 श्री  सतपाल  कपुर  :  अध्यक्ष  गहोंदय,
 मैं  आप  के  मार्फत  जानना  चाहता  हूं  कि
 क्या  डिपार्टमेंट  ने  यह  एग्जामिन  किया  है  कि
 कोई  ऐसी  डेट  मुकरेर  को  जाय  जिस  रोज़
 से  इस  का  इस्पोर्ट  हम  बन्द  करें  और  इंडिया
 अपने  पैरों  पर  खद  खड़ा  हो  सके  इस  के
 प्रोडक्न  में  ?

 SHRI  A.  C.  GEORGE:  Our  domestic
 requirement  is  nearly  4.6  lakh  tonnes
 and  our  indigenous  production  4.25
 lakh  tonnes.  The  import  is  to  the
 tune  of  5,000  tonnes.  It  is  our  endea-
 vour  to  progressively  increase  the
 production  of  caustic  soda  inside  the
 country  and  to  do  away  with  import
 at  all.  But  it  will  be  appreciated  that
 I  may  not  be  able  to  give  the  exact
 time.

 SHRI  VAYALAR  RAVI:  Is  it  a  fact
 that  the  caustic  soda  that  is  imported
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 bas  not  been  up  to  the  mark  and  80
 many  people  who  have  imported  have
 not  lifted  the  stock  so  far?  I¢  80,  what
 does  he  propose  to  do?

 SHRI  A,  C.  GEORGE:  The  imported
 chemicals,  especially  basic  chemicals,
 are  of  international  standard  and  there
 are  certain  «stipulations  about  them.
 There  is  no  doubt  about  the  quality
 or  standard  of  them.  The  slight  diffi-
 culty  was  that  the  cost  or  incidence
 of  imported  price  on  certain  occasions
 was  a  little  higher  than  the  indigen-
 ous  price.

 गस्लिव  सिस्टम  लागू  करने  के  पश्चात्‌  एयर
 इंडिया  को  हुई  हासि

 रे  4

 *57:.  श्री  मूल  ्दम्द  डागा  :
 श्री  भोगेस्दर  झा  :

 क्या  पर्यटन  और  नागर  विमानन  सत्री
 यह  बलाने  की  कृपा  करेगे  कि

 (क)  यर  इंडिया  के  ऐसे  कितने  विमान
 चालक  थे  जिन्होंने  श्गस्त  :974  में  स्लिप
 सिस्टम  का  विरोध  किया  था  और  निलबित

 किए  गए  विमान  चालक  बिनने  थे  पौर  ननें
 नाम  क्या  है  तथा  उन्हें  निर्ला-बत  "किए  जाने
 के  पश्चात  उनके  विरुद्ध  क्या  जार्थवाही  की

 गई,  श्रौर

 दख)  स्लिप  मिस्टस  लागू  करने  के

 पश्च।प एयर इडिजा क,  कुल  &  नं;  भर  थिक
 हासि  हुई  श्लौर  इस  हानि  को  जमे  प्रा  क्रिया
 जारहा  है?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  On  the  27th  July,
 1974,  the  Indian  Pilots  Guild  issued  a
 directive  to  its  members  not  to  under-
 take  any  flights  involving  a  slip  pat-
 tern,  Another  directive  was  issued
 en  the  3lst  July.  In  consequence  of
 these  directives,  the  pilots  refueed  to
 operate  flights  under  the  slip  pattern
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 on  the  Ist  August,  974  and  the  follow.
 ing  pilots  were  placed  under  इप्रशुछडान
 sion;

 l.  ५.  P.  Raol

 2.  N.  K.  Mukherjee

 3.  P.  K.  Ghosh

 4.  A.  Almeida

 5.  B.  S.  Sandhu

 6.  K.  Menezies

 A  further  directive  was  issued  hy
 the  Indian  Pilots  Guild  on  the  2nd
 August,  whereby  all  members  of  the
 Guild  were  required  not  to  undertake
 any  flights  whatever  on  any  of  Air-
 India’s  routes  whether  involving  the
 sup  pattern  or  not  For  their  refusal
 to  undertake  flights  four  more  pulots
 were  placed  under  suspension  on  the
 2nd,  namely—

 lS  F  Pedda

 2M  के  Mistry
 3  दि  R  Rajwade
 4A  K  Noble

 The  explanations  of  the  suspended
 pilots  have  been  called  for  and  8  have
 eince  rephed  in  identical  terms  to  the
 effect  that  their  refusal  to  undertake
 fights  was  under  the  Guild's  direc-
 trve  Further  action  agaist  these
 pilots  ३६  under  the  management's  con-
 sideration

 In  view  of  the  illegal  strike  resorted
 to  by  the  Pilots  Guild,  the  manage-
 ment  had  no  option  but  to  declare  a
 lock-out  of  its  hne  pilots  with  effect
 from  800  A.  है,  on  the  3rd  August.
 494  Aur-India  has  187  line  pilots  uy
 have  agreed  to  operate  under  the  slip
 pattern  There  are  880  1  executive
 pilots  who  are  not  affected  by  the
 Guild's  directive

 With  the  help  of  these  pilots  the
 management  is  operating  four  Boeing
 747  services  to  London,  2  Boeing  707
 services  to  points  in  the  Gulf  and  one
 extension  flight  from  Bombay  to  Delhi
 weekly
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 (ob):  Air-India’s  estimated  loss  due
 to  this  illegal  strike  up  to  the  26th
 August  is  approximately  Rs.  5  crores.
 It  will  only  be  possible  to  recoup  this
 loss  by  efficient  and  economic  opera-
 tion  uninterrupted  by  strikes  and
 labour  unrest.

 की  सूल  चम्द  डागा  इन  की  गलती
 से  ह करोड़  का  तो  घाटा  कम  से  क्रम  हो  गया
 है  श्रौर  भव  यह  बताइए  कि  उमर  पीज  ने  भी
 कन  अ्रपील की की  है

 शनी  अगन्नाथ  राव  जोची  :  क्रेबल
 अपील  की  है  या  दस्तखत  भो  किए  हैं  ?

 श्री  मूलखन्द  डागा  सब  कुछ  क्रिया
 है  श्रौर  सब  कुछ  करने  के  नाद  भी  उन्होंने
 ग्रपता  कदम  पोछे  नहीं  लिया  तो  क्या  सरकार
 इस  प्रकार  का  जो  कदम  उठ  रखे  है  उसे  के
 प्रति  गन  शोर  मजयत  रहेगी  और  दकनी
 एयर  फोर्स  को  लगा  कर  काम  बलाएगो

 एक  माननोय  सदस्थ  उस  को  गोली
 सार  दा  |

 शो  मूखचन्द  डगा  हाहा  a  az  a
 क्या  करेगे,  देश  का  इतना  तकसान  करते  रहे  ?
 यक्  गहोदय  यह  सब,  नहीं  है  जया  कि
 ये  लोग  कह  रहे  है  ।  मैं  यह  जानता  चाह्ना
 है  कि  यह  जो  गिर  है  इस  के  पति  सरकार
 का  कया  रुख  रहेगा  ?  जिन  लोगों  को  झाप  ने
 सस्पेष  किया  है  श्रोर  बाच  करोड  का  घाटा
 तो  हें।  गया  है,  उस  के  बाद  आजकल  की  जो
 हालत  है  उस  को  देखने  हए  इस  क  प्रति  सरकार
 का  क्‍या  रुख  रंगा ह  क्या  सरकार  हक
 तो  नहीं  जायगो  इन  लोगों  के  कहने  से  ?

 SHRI  RAJ  BAHADUR:  It  is  true
 that  the  Consultative  Committee  at-
 tached  to  the  Ministry  of  Civil  Avia-
 tron  and  Tourism  discussed  and  con-
 sidered  this  matter  fully  and  issued  a
 unanimous  appeal  that  the  pilots
 should  abandon  their  strike  on  the
 issue  of  slip  system  and  accept  it  and
 that,  if  there  are  any  difficulties,  they
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 can  be  put  to  the  management  and
 the  management  will  consider  and
 discuss  them  with  their  representa-
 tives,  Some  pilots,  I  understand,  are
 giving  serious  thought  to  it,  One  of
 them  has  already  issued  a  statement
 and  joined.  I  hope,  the  pilots  will
 certainly  consider  this  at  the  meeting
 which  is  going  to  take  place  on  satur-
 day,  that  is,  tomorrow—It  is  a  post~-
 poned  meeting.

 So  far  as  the  loss  in  concerned,  we
 know  that  in  any  industrial  dispute,
 an  industry  suffers  loss  and  the  strik-
 ing  workers  also  suffer  the  loss  of
 their  wages  The  loss  is  on  both  sides.
 This  3s  an  inevitable  feature  of  any
 mdustrial  unrest  and  strike.

 श्री  सुलचन्द  डागा  जिस  पागलेट
 मे  आप  की  तरफ  काम  करना  गाम्द  किया  और

 स्ट्राइक  में  नहीं  गया,  या  उस  के  एस  पोदें-
 बकगन  मिलगा  ?  क्री  ऐसा  न  क्रो  कि  आप  झुक
 जप  गगार  जो  लोग  आप  की  तपा  1:12  हैं
 हल  को  ते  +सान  पहले  इस  लिए  क्या  आप
 मन्बती से  तदा  रहना  चाहते  है?

 SURI  RAJ  BAHADUR.  There  were
 same  complaint  that  some  of  the  pilots
 who  wanted  to  work  being  intimi-
 dated,  etc,  But  an  assurance  has  been
 given  to  such  pilots  that  full  protec-
 tion  will  be  given  to  them.  There  is
 no  question—I  am  sorry  I  did  not  reply
 to  the  question  earlier—of  the  Gov-
 ernment  0  the  management  going  be-
 hind  the  decision  taken  with  the  re-
 gaid  to  the  slip  pattern

 SHRI  BHOGENDRA  JHA-  This
 strike  has  cost  the  country  much.  As
 far  as  the  country  hag  been  made  to
 know,  the  dispute  started  not  over  the
 issue  of  slip  system  but  because  the
 management  through  its  Chairman,
 Mr  JR.D  Tata,  was  determined  that
 the  pilots’  guild  will  not  be  consulted,
 that  they  will  not  be  asked  to  give
 any  advice  and  that  their  advice  will
 not  be  accepted  in  connection  with  the
 running  of  the  Air  India.  This  is  »
 fundamental  issue  posed  before  the
 whole  country.
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 {SHRI  BHOGENDRA  JHA]
 We  are  supporting  the  public  sec-

 tor.  Scme  publie  sector  undertakings
 are  manned  by  big  monopolists  of  the
 country  and  others  by  big  bureaucrats
 who  are  antidemocratic  to  the  very
 core,  anti-working  20883  to  the  very
 core.  I  am  talking  of  some  of  them.
 May  I  know  whether  the  Government
 is  accepting  the  position  that  the  em-
 ployees’  association  or  guild  or  what-
 ever  it  may  be  will  not  be  consulted,
 that  their  advice  will  not  be  accepted
 or  even  heard  in  deciding  any  policy
 with  regard  to  the  economy  or  effi-
 ciency  of  any  particular  management.
 I  am  particularly  referring  to  the  slip
 system.  But  I  want  to  know  the  Gov-
 ernment's  position  on  this  fundamental
 issue.

 Secondly.  I  want  to  know  whether
 the  hon.  Minister  today  wants  to  make
 it  clear  to  the  House  that  if  the  pilots
 guild  decides  to  resume  the  work  and
 the  pilots  resume  the  work,  there
 will  be  no  victimisation,  the  status
 quo  ante  will  be  restored  and  the
 pilots  guild  will  be  consulted  with  re-
 gard  to  the  introduction  of  the  slip
 system  if  they  accept  the  shp  system.

 I  would  like  to  know  whether  this
 announcement  will  be  formally  made
 by  the  hon.  Minister  today.  J  want
 a  categorical  reply  on  this  issue.

 SHRI  RAJ  BAHADUR:  So  far  as
 the  first  question  is  concerned  about
 consultation,  may  I  say  that  full  con-
 sultations  were  held  by  the  manage-
 ment  with  the  workers’  representa-
 tives,  with  the  guild’s  representatives.
 The  first  communication  was  sent  on
 Jith  January.  They  were  written
 about  this  matter  again  on  22nd
 January  On  the  8th  February,  there
 Was  a  meeting  in  which  a  full  chart
 of  the  slip  pattern  was  given,  to  the
 Giuld’s  representatives,  of  the  same
 slip  system  which  is  now  being  intro-
 duced.  May  I  add  that  there  was
 nothing  new  in  this  system  in  regard
 to  the  rest  periods,  in  regard  to  the
 flight  time  or  in  regard  to  the  duty
 time?  They  had  came  to  an  agreed
 decision  on  these  matters  as  far  bacic
 as  in  96i.  At  one  time  I  am  given  to
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 understand  this  slip  pattern  was  even
 insisteq  upon  the  pilots  themselves.
 The  slip  pattern  was  operating  in  1963-
 64  and  also  in  964-65,  In  986,|for|some
 reason,  the  base  pattern  was  adopted.
 But  the  rest  periods  the  flight  periods,
 the  duty  periods,  remained  the  same.
 The  new  agreement  in  49695  also  re-
 corded  the  same  old  rest  periods,  flight
 periods  and  duty  periods,  In  1971
 when  the  agreement  was  renewed,
 the  same  rest  period,  flight  period  and
 duty  period  remained;  there  was  no
 difference.  On  the  same  basis,  the
 shp  pattern  was  now  given  to  them
 and  they  were  asked  to  give  their
 comments  But  they  have  not  offered
 their  comments  upto  this  moment  as
 to  what  are  their  objections.  On  4th
 March  a  meeting  was  held  to  explain
 the  whole  thing  again,  when  some  of
 even  those  who  were  based  outside,
 In  Hong  Kong  came  and  attended  this
 meeting  Eeverything  was  discussed
 fully  with  them.  On  the  lith,  the
 Managing  Director  aguin  wrote  to
 them  on  the  subject.  On  the  i9th
 they  said  thut  they  did  not  want  to
 discuss  the  matter  and  charged  that
 the  management  was  imposing  its
 unilateral  decision  on  them;  and  sug-
 gested  {hat  a  committee  should  be
 “ypointed  On  22nd  March  the  ma-
 nagement  accepted  to  have  a  commi-
 ttee  Then  the  pilots  demanded  that
 the  whole  range  of  operations  of  Air
 India  should  be  taken  up  for  discus-
 sion.  The  managemeat  said  that  the
 operations,  so  far  as  they  involved  the
 pilots,  would  be  taken  into  account...
 (Interruptions)  on  6th  June  the  pilots
 declared  that  even  this  Joint  Commi-
 ttee  was  fultile  If,  after  al]  these
 processes  my  friend  says  that  it  is  a
 case  of  “anti-working  class  mentally”
 on  the  part  of  the  part  time  Chairman
 of  Air  India  which  has  a_  full  time
 executive  who  is  an  official  og  the
 Government  of  India,  who  is  now  the
 Managing  Director,  it  would  be  a
 travesty  of  facts.  He  should  not  rush
 to  conclusions  where  they  are  not
 justified  Ag  far  as  victimisation  is
 concerned,  there  is  no  question  of
 victimisation.  Each  case,  60  far  as
 discipline  is  co4ncerned,  will  have  to
 be  dealt  with  on  merits.
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 SHRI  A.  P,  SHARMA:  From  what-
 ever  the  Minister  has  stated  just  now,
 it  appears  that  the  slip  system  is  not
 a  new  thing;  it  had  worked  in  1963-
 64  and  ‘1964-65,  I  would  like  to  know
 whether  this  kind  of  slip  system  is
 introduced  only  on  Air  India  now  or
 itis  werking  in  other  airlines  also.
 From  whatever  facts  we  have  before
 us,  We  find  that.  even  this  time,  the
 Pucts  have  accepted  the  working  of
 {Le  stip  systens  The  only  complaint
 frem  their  side  it  appears,  )  that  this
 has  been  decided  unilaterally  by  the
 management.  But  from  the  facts  it
 also  appears  that  a  series  of  meetings
 had  taken  place.  In  1963-64  and  1964-
 tS  ine  sip  ovstem  was  miroduced  at
 the  msistance  of  the  Guild.  And  ths
 tume  use  iney  accepted  the  979  sys-
 tem  ‘Then  what  is  the  reason  that
 wll  vf  a  sudden,  without  giving  any
 notice,  without  any  indication  to  the
 Nanagement  they  have  stopped  work-
 ing  4  would  also  hke  to  know  what
 38  the  reason  that  this  General  Body
 n.ceting  of  the  Guild  is  being  post-
 poned  from  dey  to  day  and  whether
 the  Government  have  received  any
 complaint  that  this  meeting  is  being
 postponed.

 The  Consultative  Commnittve  of
 Parlhament  on  Civil  Aviation  has  also
 made  a  unanimous  appeal  to  the
 striking  pilots.  4  would  like  to  know
 what  is  the  effect  of  that  appeal  on  the
 Pilots’  Guilq  an  dwhether  they  have
 decided  to  resume  their  work.

 Fourthly,  I  would  hke  to  know  ि न।
 the  Minister..

 MR.  SPEAKER:  No  please.  Yeu
 cannot  make  a  speech  during  question
 hour.

 SHRI  A.  P.  SHARMA:  This  is  a
 very  important  question.  I  want  to
 know  whether  the  Management  w2))
 assure  thet  after  the  pilots  resume
 duty,  negotiations  will  take  place
 and  if  there  is  any  grievance  brought
 out  by  them  regarding  the  working  of
 slip  system  and  other  things,  it  will
 be  sympathetically  considered.

 SHRI  RAJ  BAHADUR:  With  regard
 to  the  slip  system,  practically,  all
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 major  international  airlines  the  werld
 over  are  working  on  the  slip  pattern, ३  need  not  name  them  because  that will  needlessly  elaborate  My  answer.

 Why  they  have  given  it  up,  having tried  it  and  also  having  worked  i.
 that  is  a  question  which  also  baffles me.  In  regard  to  the  postponement
 of  the  General  Body  meetings  of  the
 Pilots  Guild,  |  have  received  a  copy of  a  letter  written  by  a  senior  Captain, Shr.  Madan  Lal  Kalia  in  which  he Nag  written  to  the  President  of  the Pilots’  Guild:

 c
 “I  have  been  waiting  for  the
 tneral  Body  meeting  but  ]  find  it hay  been  postponed  from  Wednesday tc  Friday,  and  then  from  Friday  to

 Saturday  and  then  from  Saturday to  Monday  and  from  Monda:
 Wednesday.”

 y to

 So,  this  is  the  complaint  we  have  re- ceived.

 ‘\s  far  as  the  grievances  are  con-
 ceited,  I  have  said  thet  if  they  accept the  appeal  not  only  from  me  but  also from  the  Consultative  Committee  and if  they  work  it  and  while  they  are
 Cperatng  it,  if  they  find  that  there  are
 tiny  shortcomings  or  difficulties,  the
 iwapagement  will  certainly  consider  it.

 SHRI  5.  M  BANERJEE:  Avery mmportant  question,  Sir.
 SHRI  SAT  PAL  KAPUR:  I  have

 als  a  very  important  question.
 MR  SPEAKER:  All  are  important questions.

 SHRI  D,  D.  DESAI:  In  the  slip  sys- tm  T  want  to  know  whether  the
 woiking  and  rest  hours,  the  work-load.
 the  remuneration  of  pliots  Per  hour  of
 werk  and  the  service  conditions
 chance  in  terms  of  his  inputs.  After
 all,  the  industrial  productivity  is  in-
 volved  and  is  pilots,  unrest  related  to
 ‘ny  payment  of  the  industrial  produc-
 tivity  or  is  it  related  to  extraneous
 matters?

 SHRI  RAJ  BAHADUR:  I  would
 repeat  again  what  I  have  said  earlier
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 {SHRI  RAJ  BAHADUR]
 that  the  “rest  time”,  “flight  time”  and
 the  ‘flight  duty  time”  which  means.
 the  time  when  they  repert  at  the
 airport  for  duty  till  35  minutey  after
 the  conclusion  of  their  flight,  all  this
 was  decided  long  back  in  7963  and  all
 that  remains  the  same.  It  makes  no
 differencewhether  you  work  on  the
 “base  pattern”  or  “the  slip  pattern”.
 All  that  has  been  laid  down,  9  hours
 for  flight  time  and  2  hours  for  duty
 time  and  then  there  ig  a  rest  period.
 Further  it  is  provided  that  a  pilot
 would  not  fly  during  more  than  two
 consecutive  nights.  These  conditsons
 have  not  been  violated  at  all.  All
 these  which  obtain  in  “the  base  put-
 tern”  will  continue  to  obtain  under  the
 slip  pattern.

 SHRI  S.  M.  BANERJEE;  Recently
 I-had  been  to  Bombay  and  If  had  the
 Pleasure  to  meet  some  of  the  office-
 bearers  of  this  Guild.  One  of  them,
 an  ace  pilot,  who  took  the  Prime  Mi-
 nister  abroad,  has  been  rewarded  for
 his  work.

 They  told  me  very  clearly  that  they
 have  made  it  abundantly  clear  to  she
 hon.  Minister—they  have  no  grouse
 against  the  Minister  and  the  Minister
 was  kind  to  them—that  they  were
 prepared  to  accept  the  slip  system.
 They  are  prepared  to  accept  the  slip
 system  which  is  in  vogue  in  all  inter-
 National  airlines  }:ke  Qantas,  BOAC,
 ete.  if  they  are  given  the  same  service
 conditions  minus  the  wages.  India
 Cannot  give  the  same  wages.  They
 &are  prepared  to  accept  the  same  ser-
 Vice  conditions  as  in  Qantas,  BOAC,
 etc.  I  would,  therefore,  like  to  know
 the  reaction  of  the  Minister  to  this

 (b)  Now,  the  loss  sustained  by  Air
 India  on  account  of  this  is  approxi-
 mately  Rs.  5  crores.  The  airline  has
 sustained  a  loss  of  Rs.  5  crores  to  save
 Rs.  75  lakhs  if  they  had  introduced
 the  slip  system.  I  want  to  know  whe-
 ther  it  is  a  fact  that  the  General
 Manager  at  London,  Mr.  Dalal  has
 been  there  for  the  last  22  years  and
 he  has  a  British  passport  and  he  is
 getting  Rs.  10,000  in  foreign  exchange

 AUGUST  30,  3974  Oral  Answers  १६  |

 and  in  America  also  in  New  York  the
 General  Manager  has  an  American
 passport,  When  they  were  asked  to
 come  to  India  they  refused.  Is  he
 prepared  to  have  a  probe  by  the  PAC
 with  regard  to  the  money  which  is
 being  squandered.  The  pilots  are  re-
 ported  te  be  receiving  Rs.  10,000;  but
 they  are  getting  in  hand  not  more
 than  Rs  2500;  I  can  produce  the  pay
 slips.  Will  the  Government  be  pre-
 pared  to  have  a  probe  by  the  PAC  or
 by  the  PU  Committee  or  the  Estimates
 Committee  in  the  matter?  Will  he
 assure.  that  no  victimisation  will  be
 there?  I  am  sure  Sir,  that  they  will
 withdraw  the  strike  once  the  Minister
 calls  them,  and  gives  instructions  in
 the  matter,

 SHRI  RAJ  BAHADUR:  With  regard
 to  comparison  with  other  airlines,  in
 the  matter  of  rest  time,  flight  period,
 duty  period,  etc.  we  compare  very
 favourably  with  other  Airlines,  As
 far  as  the  route  pattern  is  concerned
 we  fly  our  own  Hmited  routes.  PA
 and  other  ailines  fly  round  the  world
 Their  shp  pattern  38  such  that  pilots
 may  be  out  for  about  0  or  Il  days;
 in  our  case  they  return  to  their  base
 in  7  days  In  British  Airways  its
 46  days  They  go  from  London  to
 Sydney.  they  return  from  sydney  vio
 Hong  Kong  then  to  London,  That
 takes  6  days  or  more.  There  cannot
 be  a  comparison  hetween  their  route
 Patterng  and  our  route  patterns.  With
 regard  to  clags  of  hotels  in  which  they
 have  to  stay,  it  is  the  same.  We  have
 seen  that  our  pilots  are  not  allotted
 to  any  hotels  inferior  to  those  hotels
 where  PA  and  other  pilots  stay,  With
 regard  to  the  officers,  they  have  built
 the  reputation  of  Air  India.  They
 have  establisheq  Air  India’s  image  and
 they  are  not  getting  anything  much
 more  compared  to  the  officers  of  other
 Airlines  or  other  ranks.  The  Member
 said  that  the  pilots  told  him  that  I
 have  been  kind  to  them  etc.  But  my
 regret  is,  they  have  not  been  so  kind
 to  me.  I  appealed  to  them.  They  did
 not  listen  to  my  appeal.

 SHRI  8.  M.  BANERJEE:  I  wanted
 whether  there  will  be  9  thorough
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 probe,  by  Public  Undertakings  Com-
 mittee...

 SHI  RAJ  BAHADUR:  It  is  a  pub-
 lic  udertakings  and  Public  Undertak-
 ings  Committee  can  at  any  time  go  in-
 to  it.

 शी  मुहम्भद  अमीलुरहमान  :  मोहतरिम
 बड़ोर  के  अवावात  सुनने  के  बाद  यह  बात  साफ

 हो  गई  कि  शबर  इंडिया  में  ह. 1 अ  तक  काफी

 नुकसान  पहुंच  का  है।  मैं  जानना  चाहंगा
 क्या  आ।  देंड  पाइलटस  इडियन  पोथ्र  फोर्स  से
 लोन  पर  तेफर  एय  इंडिया  की  सारी  सचिमेज
 का  बलायेग  साकि  मजीद  नुग्सान  ने  होने
 पांव  ?

 क्रो  रज  बहादुर  मैं  उम्मो३  करता

 हु  इड्यिन  पाइलटमस  गिर्ट  हमारी  श्राल
 को  'ुतेगा  और  वह  झायेगे।  अगर  ऐसा
 नहीं  होन,  है  तो  क्या  स्टेप्म  लिये  जायेगे

 वह  मै  +हन  के  लिए  तैयार  नहीं हू  ।

 SHRI  N.  K.  SANGHI  In  view  of
 the  fact  that  it  has  been  reported  that
 the  striking  pilots  in  Hong  Kong  were
 officaded  from  the  planes  and  thrown
 out  of  the  hotels  has  any  action  been
 taken  for  such  ungentlemanly  manner
 against  the  pilots?

 SHRJ  RAJ  BAHADUR:  We  have  no
 such  information.  If  he  can  kindly
 write  to  me  I  will  enquire

 PROF  MADHU  DANDAVATE:
 They  have  declared  that  they  are  not
 against  the  slip  system  ag  such.  They
 only  want  a  committee  to  study  all
 aspects  including  safety  aspect.  For-
 tunately,  since  the  Consultative  Com-
 mittee  was  unanimous  and  made  an
 appeal  to  them  to  return  back  to  work
 and,  whatever  difficulties  there  will
 be,  can  be  gone  into  and  since
 they  are  not  accommodative,  without
 loss  of  any  further  time,  will  you
 kindly  bring  them  to  the  conference
 table  for  a  discussion  and  finally  settle
 the  problem  on  the  basig  of  the  appeal
 made  unanimously  by  the  Consutlta-
 tive  Committee?
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 SHRI  RAJ  BAHADUR:  The  door  is
 always  open  to  them  to  come  to  the
 Conference  Table.  I  told  them  to  ac-
 cept  the  slip  system,  work  for  it  some
 time  and  if  any  difficulty  comes  up,
 I  shall  get  it  examineg  across  the
 table.  This  has  already  been  done  at
 various  stages  after  discussions  across
 the  table  between  the  management
 and  their  representatives.  They  all
 wanted  a  Committee  which  wag  set  up
 and  then  they  themselves  rejected
 that  too.  Now,  if  they  want  a  com-
 mittee  again  even  if  we  appoint  such
 a  Committee,  they  can  again  hold  it
 futile.  How  can  they  ask  for  this
 when  they  themselves  felt  it  was
 futile  to  appoint  such  a  committee?

 Evasion  of  Taxes  by  Indian  Business-
 men  by  Depositing  Black  Money  in

 Nepal  Banks

 +
 572,  SHRI  D.  8.  CHANDRA

 GOWDA:
 SHRI  C  K,  CHANDRAPPAN:

 Will  the  Mhunister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  several  Indian  busi-
 nessmen  have  deposited  large  amounts
 of  unaccounted  money  in  Nepalese
 banks  to  evade  tax;

 (b)  whether  many  of  them  have
 accounts  in  Nepalese  banks  in  ficti-
 tious  names,  and

 (९)  if  so.  the  reaction  of  Govern.
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  हे,
 GANESH):  (a)  and  (b).  Government
 have  no  definite  information  in  this
 respect.  On  the  basis  of  recent  press
 reports,  however,  enquiries  are  heing
 made.

 (९)  Does  not  arise.

 SHRI  0.  B.  CHANDRA  GOWDA:
 May  I  know  from  the  hon,  Minister
 whether  it  has  come  to  the  notice  ९
 Government  that  while  the  income-tax
 authorities  were  making  enquiries
 they  found  some  Nepalese  currencies
 in  possession  of  some  of  the  steel
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 dealers  one  of  ‘whom  had  got  Re.  2
 lakhs  in  cash  and  jewellery  etc,  and
 against  who  a  seizure  was  made  he
 being  .connected  with  this  group  had
 flown  immediately  to  Kathmandu  the
 mext  day  and  had  transferred  his
 bank  account  from  the  Nepalese  Bank
 to  the  Swiss  Bank?

 SHRI  K.  R.  GANESH:  I  have  no
 information  at  the  moment.  As  far  as
 currencies  are  concerned,  in  this  par-
 ticular  case,  the  currency  was  seized.
 Ag  the  House  ig  aware,  I  have  given
 this  information.  He  has  got  assets
 worth  about  Rs.  9  lakhs  or  so.  Ag  far
 ag  this  particular  question  of  the  hon.
 Member  is  concerned  that  one  indi-
 vidual  belonging  to  this  firm  went  to
 Nepal  and  transferred  his  account
 from  Nepalese  Bank  to  a  Swiss  Bank,
 there  is  no  information  available  at
 the  moment  about  this  individual.
 Enquiries  are  under  way.

 SHRI  D.  B.  CHANDRA  GOWDA:  In
 view  of  the  great  problems  of  black
 money  that  we  are  facing,  may  ]  know
 whether  Government  is  thinking  of
 bringing  forward  a  new  legislative
 measure  to  see  that  all  the  inter-con-
 tinental  asset  is  checked  by  the  Indian
 authorities?

 SHRI  K.  R.  GANESH:  As  the  House
 is  aware,  between  Nepaj  and  India
 there  are  no  currency  restrictions  So.
 the  Foreign  Exchange  Regulations
 do  not  apply.  So,  any  Indian  can
 deposit  money  in  a  Nepalese  Bank.
 And,  in  the  same  way,  any  Nepalese
 can  also  deposit  money  in  any  Indian
 Bank.  Since  this  is  a  result  of  the
 agreement  on  the  basis  of  our  rela-
 tions  with  that  country,  particularly
 our  rélations  are  good  with  this  coun-
 try,  and  both  of  us  have  common
 economic  interests  we  allow  this  thing
 Ag  far  as  black  money  is  concerned
 this  Ig  our  major  problem  to-day
 Thi  ig  an  avenue  for  the  unscrupulous
 persons  who  deposit  the  money  in
 this  way.  There  are  various  agen-
 vies-  auch  ae  the  Reserve  Bank,  En-
 foreenient  Directorate  and  the  Income-

 ‘  tax  Department  and  the  C.B.L  who
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 are  all  logking  into  this  problem.
 The  information  is  that  the  problem
 of  black  money  being  deposited  in
 Nepal  has  not  reached  guch  3  dimen-
 sion  ag  to  cause  uS  any  concern.

 MR.  SPEAKER:  Mr  Chandrappan..
 He  5  not  here.  Mr  Bhogendra  Jha.

 SHRI  BHOGENDRA  JHA:  My  Spea-
 ker,  Sir,  I  would  like  to  know  whe-
 ther  Government  has  got  information
 that  several  persons,  mostly  business
 men  and  some  others  too  have  trafs-
 ferreq  a  part  of  their  taxable  income
 and  tneir  properties  to  Nepal!  in  the
 mame  of  their  sons  who  are  doing
 business  of  smuggling  and  things  of
 that  sort?  They  cunnot  be  taxed
 here  Nor  do  they  help  Nepal  Gov-
 ernment.  In  the  name  of  doing  busi-
 ness  in  Nepal,  they  import  certain
 things  and  they  also  sell  them  in
 black  market.  Nepal  is  also  not  hap-
 py  with  this.  So,  whether  the  Mi-
 nister  38  prepareg  to  have  a  list  of
 those  people  in  case  the  Government
 has  got  the  information  with  regard
 to  the  exact  number  of  persons  and
 their  families  who  have  got  one  set
 of  family  in  India  and  others  in  Nepal
 and  thereby  they  are  parsing  on  mil-
 lions  of  rupees  to  Nepal  which  can
 otherwise  be  taxed  here  If  that  is
 to  be  taxed  here,  J  want  to  know  whe-
 ther  Government  has  prepared  or  is
 going  to  prepare  such  a  list  of  persons
 so  that  they  can  be  brought  to
 book  and  be  taxed?

 SHRI  K.  R.  GANESH:  Firstly  ७
 non-resident’s  income  hag  gone  into
 the  Nepalese  Bank.  According  to
 banking  principles,  it  is  not  easy  to
 find  out  those  things.

 The  hon.  Member  has  raised  this
 problem  whether  as  a  result  of  this
 free  exchange  of  money  between  the
 two  countries  there  are  persons  who
 are  taking  advantage  of  this  and  es-
 caping  tax.  Also  whether  there  are
 persons  engaged  into  other  unautho-
 rised  dealings.  This  48  a  problem
 which  is  being  lookeg  into  by  the
 various  agencies.
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 SHRI  K.  LAKKAPPA:  Mr,  Spea-
 ker,  Sir,  pertaining  to  thig  question,
 i  has  been  reported  in  the  Press,
 the  blackmoney  involved  is  to  the
 tung  of  Rs.  75  lakhs  in  addition  to
 jewellery  and  other  things.  The  per-
 sons  who  are  involved  in  this  racket
 are  all  steel  magnets  from  Calcutta
 ang  Bombay.  Since  the  raids  have
 been  made  these  people  are  moving
 fieely  between  India  and  Nepal  and
 ale  keeping  this  black-money  in  _  fic-
 titious  accounts  J  want  to  know  39
 tuere  any  powerful  machinery  in  the
 Government  to  unearth  all  these  ope-
 tations  which  are  going  on  a  large-
 scale?  These  people  from  Nepal
 banks  are  transferring  this  money  to
 Swiss  banks

 MR  SPEAKER  May  I  tell  you,  you
 seem  to  be  a  little  confused  about  the
 specific  news  and  the  other  news  ab-
 vut  the  Nepalese  bank  You  are
 mixing  both  the  news

 SHRI  K  LAKKAFPA  I  have  got
 press  cutting  here  with  me  I  can
 give  the  names  of  persons  who  ale
 involved

 MR
 him?

 SPEAKER  Will  you  satisfy

 SHRI  K  R  GANESH  There  are
 two  aspects  of  the  question  One  1S,
 a  raid  has  been  conducted  about  whicn
 I  have  said  |  do  not  want  to  take
 the  time  of  the  House  The  other  1s,
 whether  one  of  the  persons  involved
 m  the  raids  hay  gone  to  Nepa)  to  de-
 posit  some  money  or  transfer  some
 money  from  Nepal  to  Switzerland
 This  is  the  secong  aspect  In  regard
 to  that,  I  have  already  indicated  that
 I  have  no  information.  We  are  en-
 quiring  into  this

 SHRI  ह:  S.  PANDEY:  Sur,  hon
 Minister  has  just  now  stated  that  he
 has  no  definite  information  with  re-
 gard  to  the  question  of  transfer  of
 black  money  from  here  to  Nepal.  Our
 India,  currency  is  a  recognised  cur-
 rency  in  Nepal,  This  gives  scope  for
 the  people  who  are  here  and  who  are
 involved  in  this  to  easily  transfer
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 money  to  Nepal;  to  transfer  money
 from  Nepal  to  any  other  country.  I
 would  itke  to  know,  has  the  Govern-
 ment  of  India  any  arrangement  with
 Nepal  to  get  the  information  as  to  how
 much  money  35  transferred  So  many
 industries  are  established  there  May
 I  know,  is  there  any  arrangement  bet-
 ween  India  and  Nepal  in  this  regard?

 SHRI  K  KR  G.\NZSH  Sur,  as  I  in-
 dicated  earlier,  Nepal  and  India  have
 got  free  currency  area  This  problem
 has  come  up  now  Tihs  has  been  re-
 ported  398  the  Press  As  I  indicated,
 as  fur  as  oul  agencies  are  concerned,
 Reserve  Bank  and  various  other
 agencies  are  concerned  We  are  al-
 ieady  looking  into  this  problem  When
 the  Government  comes  to  the  conclu-
 sion  that  this  problem  78  of  Such  di-
 mension,  then,  it  will  have  to  be  taken
 up  with  the  Nepal  Government  It
 38  only  at  that  stage  that  a  view  can
 be  taken  on  this

 श्री  हुकम  ष्वन्द  कछुवाय  :  प्रध्यक्ष
 महोदय  माननीय  मंत्री  ज  ने  प्रसत वी.
 हतचर  में  यात्रा  कि  जछ  कठिनाइया  हमारे
 सामने  लै योर  ग्ाज  कानन  पुछ  इस  प्रकार
 कड  किहम  विदेशों  में  इन  के  खाता  को  नही
 ढेय  सकते  है।  छठ  लात  पढ़ले  श्राप  के  पब
 इती जी  व  मेरे  एक  प्रण्म  रे  उनर  में  बताथा
 था  हि  लगभग  50  व्यक्ति  ऐसे  है  जिन  के
 खाते  विदेश  में  है।  क्या  नेपाल  सरकार  मे
 सम्पर्क  स्थाण्लि  उरक  श्र्प  गह  पता  नहीं
 लगा  सकते  है  कि  कौन  कौन  से  लोगों  के  खाते
 वहा  ने  बैच  में  है  शरीर  उन  में  कितनी  रकम
 जमा  है  ?  वहां  पर  इन  लोगो  ने  लौकर्म  मे  माल
 बरा  हुआ  है।  तो  क्‍या  देश  हित  में  दाप
 यह  पा  लगाने  की  कार्यवाही  करेगें  ?

 SHRI  K  R  GANESH.  Sir,  as  far
 as  Nepal  banks  are  concerned,  like
 any  other  Banks  in  the  world,  they
 जाय]  have  their  own  gecrecy  ang  va+
 rious  other  regulations  that  banks
 have  <As  I  have  already  indicated,
 when  Government  of  Indig  and  va-
 rious  agencies  Come  to  this  conclusion
 that  the  extent  of  money  going  to
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 Nepal  is  of  such  dimension  and  order,
 then  the  matter  will  have  to  be  ta-
 ken  up  with  the  Nepal  Government
 and  diseussed.  That  stage  has  not
 come  yet.

 भी  न  लिखे  प्रश्यक्ष  महोदय,
 सेपाल  के  साथ  दूसरा  व्यापार  करार  होने  से

 पहले  मैं  यहू  कहा  झाया  हुं  कि  सिधेटिक
 यार्न,  फेब्रिक,  स्टेनलेस  स्टोन  और  ग्रन-
 बोटन्ड  शिस्क॑  जादि  चचोजों  में  बहुत  बड़े
 वैमाने  पर  लग  लाईज्ड  स्मगलिंग  चल  रहा
 है  और  इस  मे  क्‍झ्धिकराश  इच्चिन  विजनेसलैन

 हैं,  जो  इस  कम  को  करते  है  7  मैते  इन  के

 सास  आदि  भो  सरकार  के  पास  भेजे  ये  ।

 सो  मैं  जनना  चाहता  है  कि  इन  लोगों  के
 जो  कलकना  या  बिहार  में  दफ्तर  है  उन  पर  या
 इन  के, परों  पर  भी  छाप  सारे  गये  है  ?

 SHRI  हू  R.  GANESH:  I  have  no
 information.

 की  सु  लिखये  इस  को  मालूम
 नहीं  है  तो  श्री  चल्बाण  साटब  को  मालम  होगा

 विस  मंत्री  भो  यहावम्तराव  चव्हाण)  :
 द्रव  सवाल  पूछिये  मैं  जवाब  दूगा  ।

 भो मधु  लिमये  मैंने  ग़वाल  तो  पा
 ही  है।  मैं  यह  कहना  चाहता  हु  कि  जने का.
 लम्बे  अमें से  सरकपर  के  साथ  पत्र-व्यवहार
 चलता  है,  तो  भी  इन  की  मजबरी  रहती  है।
 &  हमा  दष्पस्ट्रियल  डेवलपमेंट,  कामर्स
 शोर  फाइनेन्स  मिनिस््रीज़्  को  कापीज  भेजा
 करना  हू,  तो  इन  को  जवाय  तो  देना  चाहिए  |
 अध्यक्ष  महोंदय,  यह  हिमालय  को  तरह  4%

 रहते  है,  इन  को  जरा  डिलाइए  ।

 झब्यका  महोदय  प्राप  तो  रोज  हो

 शसा  सलाह-मश्विरा  मुझे  देते  है।

 Increase  in  Foreign  Trade

 *573.  SHRI  ONKAR  LAL  BERWA:
 ‘Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 a)  whether  our  trade  is  going  to
 de  increased  with  Amertss,  other  La-
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 tin  American  and  East  European
 countries  ang  with  U.B.S.R.;  and

 (b)  if  0,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE):  (a)  The  objective
 of  Government’s  policies  is  to  diversi-
 fy  and  increase  our  trade  with  all
 countries  in  the  world  including
 countries  in  North  America,  South
 America,  and  East  Europe  ang  the
 USSR,

 (by  The  export  promotion  efforts
 that  are  being  made  in  cooperation
 with  various  Export  Promotion  Coun-
 cils  and  Commodity  Boards  include
 entering  into  trading  arrangements
 between  Indig  and  these  countries,
 market  surveys,  visits  of  trade  teams,
 participation  in  fairs  ang  exhibitions
 abroad,  etc

 श्री  कार  लाल  बेरवा  :  प्रध्यक्ष  जी,
 मैं  यह  जानना  चाहता  हु  कि  पिछले  वर्ष  ध्रौर

 इस  वर्ष  हम  ने  कितने  व्यापार  मेलों  मे  शाग
 लिया  है  ओर  उस  पर  बिलसा  खर्च  झाया
 है  श्रीर  शितिना  हमारा  व्यापार  बढ़!  है  झर
 किसने  हमारे  दाई  चढ गये

 SHRI  A  C  GEORGE:  I  may  not
 be  tn  a  position  to  give  the  exact
 number  of  exhibitions  and  the
 amounts  but  I  shall  pass  on  the  in-
 formation

 ft  झोंकार  लाल  बेरवा :  |  झच्यक्ष
 महोदय,  ह: ८.  थ्या  यहा  पर  नुमाइश  देखने  जाने
 हैैं।  जब  जवाब  ते  कर  नहीं  प्राते  है  ती  यहा
 ब्गिसि  लिए  बाने है  ?

 अध्यक्ष  महोदय:  प्राप  ने  परसेन्टेज  पृषी
 है  |

 थ्  शोंकार न  बेरणा  :  मैंने जो  777

 पूछा  है  उसी  के  बारे  में  य£  ह  जो  व्यापार
 मेले  दूसरे  देशों  में  होने हैं,  उसी  के  बारे  में

 मैंने  पूछा  है।  धमर ये ऐसी ये  ऐसी  स्थिति में
 महीं  हैं. तो  उन्हें  हेयर  पर  बड़ा  कर  ने

 जाइए  ।
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 इस  के  लिए  स्पेयो-

 पढहता  ड्रै।  अन  आग
 अध्यक्ष  महोदय

 फि  ताटिस  दना

 दूसरा  प्रश्न  पृष्ठ  लीजिए

 श्री  श्रोंकार  लाल  बरवा  :  अ>यक्ष  जो,

 पग  दूसरा  सवाल  मैं  यह  पूछता  चाहता  हूँ  कि

 अन्नरोट्रोप  मनों  में  हम  की  जितने  ऑ्ाईये

 मिलते  हैं.  उन  को  पूरा  करने  में  थे  ग्रसमर्क  रहते
 हैं.  सो इव  के  कारण  क्या  हैं

 ?  मैं  जानता

 चाहता  हु  कि  कौन  कन  से  बराइये  इन्होंने
 पूरा  करे  लिये  हैं  और  कान  कान  से  बा,
 >  '

 SHR]  A.  C.  GEORGE:  Our  cons-
 tant  endeavour  is  to  increase’  twe
 production  base  of  the  commodities
 which  have  got  potentiality  for  ex-
 ports,  ang  when  export  possibilities
 are  generated  we  are  in  a_  position
 to  export  also.  The  constraint  is  only
 of  raw  material  oy  certain  other  res-
 trictions.  Otherwise,  all  these  experi-
 ments  are  giving  fruitful  results.

 SHRI  P.  VENKATASUBBAIAH:
 With  ail  the  efforts  that  he  has  made
 witn  regard  to  organising  exhibitions
 and  conferences  i,  East  European
 countries,  and  Latin  American  coun-
 tries,  waat  is  the  quantum  of  trade
 established  with  the  East  Euro-
 pean  countries  and  are  there  any  Dbila-
 tera!  agreements  with  these  countries
 with  which  we  have  established  trade
 contacts?

 SHRI  A.  C.  GEORGE:  Our  trade
 with  the  East  European  countries  in-
 cluding  the  USSR  in  953  was  only
 of  the  order  of  Rs.  86  crores,  and
 over  the  past  two  decades  it  dus
 gone  up:  in  963  it  had  gone  up  to
 Rs.  302  crores  ang  in  973  it  was
 nearly  Rs.  700  crores.  With  all  these
 East  European  countries,  We  have  got
 bilteral  rupee-payment  agreements,
 and  our  trade  is  increasing  day  by
 day.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  The  hon.  Minister  has  said
 that  our  trade  with  the  East  Euro-
 pean  countries  is  on  the  increase.  But
 in  answer  to  another  question,  namely
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 Q.  No.  587  today,  he  has  placed  a
 statement  before  the  House  in  which
 has  clearly  admitted  that  our  trade
 in  the  international  market  has  come
 down  from  3.2  per  cent  to  0.6  per
 cent  during  the  period  from,  963  to
 1973.  I  can  understand  our  export
 trade  being  at  a  low  level.  But  what
 is  the  reason  for  the  continuous  de-
 cline  of  this  export  trade  in  spite  of
 the  fact  that  we  are  assureg  in  this
 House  that  Government  are  taking
 all  steps  to  increase  it?  Why  is  it
 that  in  spite  of  their  efforts,  instead
 of  it  being  maintained  at  least  at  the
 same  level.  instead  of  it  being  mair-
 tained  at  least  at  the  same  level,  it
 is  going  down  vear  by  year?

 SHRI  A.  C.  GEORGE:  The  reply
 that  the  hon.  Member  is  referring  to
 is  about  the  proportion  of  Indian  ex-
 ports  in  comparison  or  in  parity  with
 the  world  exports.  The  answer  that
 I  was  giving  was  in  comparison  to
 our  own  exports;  during  the  period
 from  953  to  1973,  our  trade  has  gone
 up  from  Rs.  8.6  crores  to  Rs,  700
 crores  The  world  trade  whica  in-
 volves  all  other  countries  in  the  world
 may  be  having  a  different  level  of  de-
 velopment;  we  can  only  compele  wiih
 our  own  limited  resources.

 SHRI  7.  G.  MAVALANKAR:  Which
 are  the  countries  particularly  in
 Latin  America  with  which  our  ex-
 port  trade  has  increased  of  late?  Also,
 why  is  it  that  we  are  no  able  to  en-
 hance  the  export  of  taose  commo-
 @itics  which  have  an  export  potential
 and  which  are  verv  ‘much  required  and
 liked  by  those  countries?  Are  there
 any  faults  on  our  side  which  keep
 the  exports  at  a  lower  level  ?

 SHRI  A.  C.  GEORGE:  As  the  non
 member  is  aware,  the  population  of
 all  the  Latin  American  countries  is
 20  crores.  Because  of  tie  long  distance
 and  insufficient  frequency  of  shipments,
 we  have  proper  trade  relations  only
 with  Argentina,  Chile,  Peru,  Mexico
 and  Panama.  We  have  trade  agree-
 ments  with  Chile,  Peru,  Brazi]  and
 Columbia  ‘withr+*the  most-favoured-

 nation  clause.  Because  of  the’  long
 distance  and  haulage  involved  and
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 because  of  certain  trade  practices  of
 the  Latin  American  countries,  with
 all  the  population  .and  potentiality
 there,  we  are  not  able  to  expand  the
 business.  <All  the  same,  we  have
 been  sending  trade  missions,  We  have
 been  inviting  their  buyers’  missions
 and  trying  to  generate  interest  in
 our  products.  Everyday  we  ‘are
 making  efforts  and  though  the  quan-
 tum  of  our  trade  may  not  be  up  to

 tHe  mark,  all  the  same  it  is  increas-
 ing.

 SHRI  P.  5.  MAVALANKAR.  What
 about  export  promotion?

 SHRI  A.  C.  GEORGE:
 making  efforts.

 We  are

 Deficit  Financing

 *577.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amounts  of  deficit
 financing  during  the  last  three  years;
 and

 (b)  the  reasons  for
 rise  of  the  deficit?

 THe  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Budgetary  deficit  of  the  Central
 Government  as  measured  by  net  ex-
 pansion  of  treasury  bills  and  change
 in  cash  balance  amounted  to  Rs.  5l7
 crores  in  97l-72,  Rs.  872  crores  (ex-
 cluding  Rs.  42]  crores  provideq  to
 States  for  clearing  overdrafts  with

 the  successive

 the  Reserve  Bank)  in  1972-73  and
 Rs.  39  crores  in  1973-74

 (b)  There  was  an  increase  in  the
 Budgetary  deficit  in  1972-73,  com-
 pareg  to  that  of  1971-72,  but  it  had
 come  down  in  ‘1973-74.  The  large
 quantum  of  budgetary  deficit  in  these
 three  years  is  mainly  on  account  of
 increase  in  Defence  expenditure  due
 to  conflict  with  Pakistan,  expenditure
 on  refugee  relief,  additional  assistan-
 cé  to  States  to  enable  them  to  fulfil
 their  Plan  ang  for  agricultural  pro-
 duction,  larger  assistance  towards  na-
 tural  calamities  relief  expenditure
 and  increased  expenditure  on  pay  and
 allowances  of  Central  Government
 employees.

 AUGUST  30,  974
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 SHRI  P.  G.  MAVALANKAR:  In
 reply  to  part  (a),  the  hon.  Minister
 has  given  the  figure  of  Rs.  872  cro-
 res,  excluding  Rs.  42)  crores’  provided
 to  States.  If  you  combine  both,
 it  becomes  almost  Rs.  1,300  crores.
 Now,  in  view  of  the  fact  that  this
 year  also.  our  country  is  passing
 through  a  number  of  problems  like
 drougut,  scarcity,  floods  and  other
 difficulties  mentioned  in  part  (b)  of
 the  answer,  will  Government  be  in-
 curring  further  deficit  financing  in
 order  to  meet  some  of  these  pressing
 demands  in  the  current  year?

 SHRI  YESHWANTRAO  CHAVAN:
 According  to  the  present  policy  which
 we  have  based  on  the  recommenda-
 tions  of  the  Finance  Commission,  my
 answer  should  be  or  woulg  be  ‘No’.

 SHRI  p.  G.  MAVALANKAR;  In
 view  of  the  fact  that  deficit  financing
 ig  generally  increasing  because  of
 certain  factor  to  which  he  makes  a
 reterence  again  in  part  (b),  which
 seem  to  be  almust  of  a  permanent
 nature,  because  there  is  always  the
 danger  of  aitack  from  nearer  coun-
 tres  particularly,  and  there  are  the

 problems  presented  by  drought,  re-
 lief  operations,  Central  Government
 employees  asking  for  more  pay  and
 80  on,  does  he  want  us  to  believe  that
 there  78  going  to  be  an  appreciable
 fall  in  deficit  financing?  Is  he  trying
 to  see  that  there  are  methods  like
 saving  of  Governmental  expenditure
 and  other  economies  whereby  the
 deficit  coulg  be  reduced  to  8  lower

 level  in  the  current  year  !  974-75?

 SHR)  YESHWANTRAO  CHAVAN:
 I  have  been  answering  this  question
 for  the  last  three  weeks  on  different
 occasions  in  this  hon.  House.

 Exports  by  Trade  Development
 Authority

 *578,  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  at  a  press  conference,
 the  Commerce  Secretary  stated  that
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 the  TDA  had  achieved  Rs.  45  crores
 worth  of  exports  which  almost  is
 double  the  last  year’s  figures;

 (b)  whether  in  calculating  the  ex-
 port  figures,  the  TDA  has  taken  cre-
 dit  for  the  exports  made  by  its  clients
 and  included  inter  alia  the  total  or-
 ders  booked  irrespective  of  the  fact
 that  a  bulk  of  them  had  been  cancel-
 leq  subsequently;  and

 (c)  ig  80,  what  is  the  actual  break-
 up  of  the  exports  executed  by  TDA
 all  by  themselves  and  those  by  their
 chentg  during  the  current  year  and
 what  steps  are  being  taken  to  ensure
 that  only  verified  information  is  given
 to  Government  or  to  the  public  about
 TDA’s  functions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE).  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.

 Statement

 (a)  and  (b)  The  Trade  Develop-
 ment  Authority  is  a  non-trading  body
 engaged  in  the  development  und  pio-
 motion  of  exputts  by  Its  clients  in
 9  product  groups,  to  selected  tar-
 get  markets  The  Trade  Developmen
 Authority  does  not  export  directly
 At  the  Press  Conference  held  on  the
 25th  June,  ‘1974,  the  Commerce  Se-
 cretury  hag  stated  tmat  the  total  ex-

 ports  effected  by  the  Trade  Develop-
 ment  Authority's  clients  to  these  tar-

 get  markets  in  respect  of  the  9  pro-
 duct  groups  amounted  to  Rs  4533
 crores  during  ‘1973-74,  as  against  Rs.
 23.28  crores  during  1972-73.  These
 figures  are  based  on  the  actual  ship-
 ments  and  do  not  include  orders  which
 may  have  subsequently  been  cance!~-
 led.

 (०)  Does  not  arise

 SHRI  N.  K.  SANGHI:  May  I  know
 whether  in  these  9  product  groups,
 there  have  been  a  lot  of  cancellations
 in  the  export  orders  and  if  so,  what
 is  the  reason  for  ‘he  cancellation?

 SHRI  A.  C.  GEORGE:  I  have  made

 it  plain  in  the  statement  that  the
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 figure  given  i.e  45.33  crores  for  1973.
 74  and  Rs  23.28  crores  for  1972-73
 represent  the  actual  shipments  and
 do  not  include  the  cancellations.  The
 cancellations  have  been  very  negii-
 gible.

 SHRI  N.  K.  SANGHI:  Since  our
 exports  are  mainly  with  the  sterling
 areas  and  there  is  a  wide  fluctuation
 an  the  exchange  of  the  sterling,  have
 the  Government  been  able  to  assess
 the  loss  incurred  by  hedging  the
 rupee  with  the  sterling  in  our  ex-
 ports?

 SHRI]  A  C.  GEORGE:  I  am_  not
 sure  whether  this  arises  out  of  the
 main  question  If  you  so  direct,  Sir,
 I  will  find  out  ang  give  the  answer
 subsequently

 SHRI  N  K  SANGHI  I  will  be  sa-
 tisfied  if  he  finds  out  and  gives  the
 answer  later

 MR  SPEAKER  But  your  supple-
 mentary  does  not  arise  out  of  this
 question.

 SHRI  S  M  BANERJEE:  Since  the
 TDA  have  done  a  very  good  job,  is
 there  any  scheme  to  make  it  a  3er-
 manent  body  and  expand  it?

 SHRI  A  C.  GEORGE,  This  is  a
 statutory  authority  entrusted  with  the
 job  of  promotion  of  trade  activities
 and  exports  The  main  job  of  TDA
 is  to  explore  the  markets  in  foreign
 countries,  find  out  the  possibilities,
 examine  the  stipulations  in  product
 diversifications  and  pass  on  the  in-
 formation  to  Indian  producers  so  that
 they  may  be  in  a  position  to  match
 the  requirements  with  the  supplies.  It
 is  going  to  be  a  permanent  body  and

 it  is  doing  a  good  job.

 SHRI  D  D.  DESAI:  Tne  TDA  has
 been  able  to  develop  a  number  of
 trade  activities.  Has  the  Govern-
 ment  earmarked  some  separate  eX-
 change  to  enable  the  TDA  to  have
 the  new  plants,  Taw  materials  etc,
 which  are  required  for  the  purpose  of

 implementing  the  developmental  at-
 tivities  that  TDA  will  be  creating?
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 SHRI  A.  C.  GEORGE:  Since  it  is
 only  a  promotional  body,  it  cannot
 go.  directly  into  production.  It  can
 only  help  the  producers  in  India  in
 the  matter  of  licensing  procedures,
 raw  material  procurement,  etc,

 SHRI  0.  D.  DESAI:  Once  the  TDA
 promotes  the  export  activities,  it
 should  have  the  means  to  implement
 those  activities.  For  that  purpose,  has
 it  got  the  necessary  tools  to  do  it?

 SHRI  A.  C.  GEORGE:  The  TDA  is
 a  promotional  body  basically.  It  gives
 the  necessary  help  to  build  up  the  in-
 fra-structure.  It  does  not  go  direct-
 ly  into  the  production.  All  the  pro-
 motional  aspects  are  taken  care  of
 by  it.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Credit  by  Nationalised  Banks
 "570,  SHRI  N.  E.  HORO:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:
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 alised  banks  had  gone  to  five:  large:
 business  houses  as  compared  to  “the  |
 credit  given  to  small-scale  industries;

 (b)  whether  Government  have  found
 out  the  scope  for  the  nationalised
 banks  to  increase  credit  to  small-scale
 industries;  and

 (e)  if  so,  the  salient  features  of  the
 policy  of  Government  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Presumably  the  Hon'ble  Mem-

 ber  is  seeking  to  compare  the  aggre-
 gate  amount  of  outstanding  advances
 from  the  40  nationalised  banks  to
 the  industrial  concerns  owned,  manag-
 ed  or  controlled  by  the  first  five  large
 business  houses  (ranked  according  to
 their  assets  as  in  1969-70),  with  the
 banks’  outstanding  advances  to  small
 scale  industries.  According  to  the  latest
 available  information  as  on  29-68-1973

 (a)  whether  larger  proportion  of  the  relevant  data  are  as  indicated
 the  total  credit  from  the  14  nation-  below:—

 A.  Industrial  Groups  RS:  in  lakhs.
 Name  of  the  Group  No.  of

 concerns
 mn  Tata  .  .  हे  हे  69  §00!'I0  (945°  16)*
 2.  Birla  .  392  7726-27  (5430°  07"
 3.  Martin  Burn  .  z  क  23  13967-  62  (273°  50%
 co  Mafatlal  23  23§2'  59  (2424  86)*
 5.  Bangur  है  86  362  47  (1652,  03)*

 TOTAL  393  38650°  05  (4§725-72)*

 B.  “Small  Scale  Industries.  (i}  Percentage  of  assistance
 to  the  five  groups  to  total

 |  ers  eran
 tea

 ding  credit  to  all
 20-6-  ९५

 No.  of  No.  of  Rs.  in  ४४४७
 cc]  ee  ye

 units.  accounts  lakhs.  (ii)  Percentage  of  assistance
 to

 all  scale
 industries  to

 हैं  total  outstanding  credit  to
 80547  308274  ,  36492°  00  ०2

 (23624)  (34446)  ‘(14805  00a  all  Borrowers  as-on  29-6-73,
 an  a

 Cc.  7:  (iii)  Increase  of  as-  Five  Small ¢
 Ped  eens

 banks  creat  sistance  from  mid  Groups  Seale  tn-
 3969  to  mid  1973:  dustries.

 as  Of  29-6-1973  35I538'  00
 (Percent-  (Pervent- द  183990°  00  age  In-  =  age:  375 88  8  18-7-1969

 as  crease)  crease)
 as  on  30-6-7969  83200°  00  182  74659

 N.B.  *Figures  and  percentage  within  brackets  indicate  the  position  as  on
 18-7-1969

 @Figures  and  percentage  within  brackets  indicate  the  position  प्र  था...
 30-68-1969.



 a9  Written  Anewers

 From  the  aforesaid  data  it  will  be
 noticed  that  though  in  absolute  terms
 the  credit  to  the  small  scale  industries
 May  appear  smaller,  from  the  date  of
 nationalisation  in  mid  968  to  mid  973
 there  hag  been  a  sufficiently  reasonable
 rate  of  increase  in  the  credit  given  to
 the  small  scaleindustries.

 (b)  and  (e).  It  has  been  the  cons-
 tant  endeavour  of  the  nationalised
 banks  to  step  up  advances  to  priority
 sectors  including  small  scale  indus-
 tries.  The  performance  of  the  banks
 in  this  regard  is  constantly  kept  under
 review  by  the  Government.

 Misappropriation  of  Government
 money  in  Cochin  Customs  Treasury

 *574.  SHRI  M  K  KRISHNAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  Nu.  828i  on  the  26th
 April,  974  regarding  misappropriation
 of  Government  money  in  Cochin  Cus-
 tom  Treasury  and  state:

 fa)  whether  the  enquiry  against  the
 officer  has  since  been  completed;

 Ob)  if  so,  the  result  thereof;  and

 {e)  the  action  taken  against
 officer?

 the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K  R.  GANESH):  (a)  No,  Sir.  The
 enquiry  has  not  yet  been  completed.

 (b)  and  (०).  Do  not  arise.

 Losses  Sustained  by  I  T.D.C.

 *575.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  losses  sustained  by  the
 India  Tourism  Development  Corpora-
 tion  during  the  last  three  years;

 (b)  whether  these  losses  are  due
 to  the  fact  that  most  of  the  tourist
 ears  are  being  used  by  Corpora-
 tion  officials;  and

 (e)  if  so,  the  reaction  of  Govern-
 ment  thereon?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  SAROJINI
 MAHISHI):  (a)  Ever  since  its  incep-
 tion,  India  Tourism  Development  Cor-
 poration  has  been  earning  profits.  The
 net  profits  earned  during  the  last
 three  years  are:

 Year  Profit

 (Rs.  in  lakhs)

 397I-72  i'69
 1972-73,  26 89
 3973-74  *38-  40

 *Provisional  and  subject  to  audit.

 (b)  and  (c).  Since  the  Corporation
 dig  not  incur  any  loss,  first  part  of
 part  (b)  of  the  question  does  not  arise.
 So  far  as  the  use  of  the  tourist  cars
 hy  Corporation's  officials  is  concerned,
 only  very  senior  officers  are  permit-
 ted  to  use  them  for  official  duties  in
 places  where  staff  car  is  not  available,
 Corresponding  credit  for  the  use  of
 these  cars  for  departmental  purposes
 is.  however,  afforded  to  the  Transport
 Division

 Unauthorised  Powerloom;  in  Varicus
 States

 *576.  SHRI  LALJI  BHAI.  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  the  States  who  had  allowed  Tex-
 tile  Mill  owners  to  set-up  unautho-
 rised  powerlooms  without  getting
 Centre’s  permission;  and

 (9)  how  many  such  cases  have
 since  heen  regularised  by  the  Centrat
 Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE):  (a)  Government  are
 not  aware  of  any  State  Government
 having  given  such  permission.  How-
 ever,  existence  of  sizable  number  of
 unauthorised  powerlooms  in  the  de-
 centralised  sector  has  been  reported
 from  Maharashtra,  Gujarat  ang  Tamil
 Nadu.
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 (b)  96,876  unauthorised  powerlooms
 have  been  regularised  so  far.

 Credits  by  Nationalised  Banks  to
 States

 *579.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  M.  5.  PURTY:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  present  system  of
 granting  credits  to  the  States  by  the
 nationalised  banks  have  created  re-
 gional  imbalances;

 (b)  whether  in  view  of  this  Govern-
 ment  propose  to  review  the  present
 system;  and

 (c)  if  so  the  sahent  features  there-
 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 {a)  to  (c).  The  deployment  of  bank
 funds  as  between  different  States  very
 largely  depends  upon  the  quantum  of
 demand  emanating  from  bankable
 propositions,  the  general  level  of
 economic  activity,  more  particularly
 in  the  orgamsed  sectors  of  industry
 and  trade  ang  the  availability  or  other-
 wise  of  infrastructure  facilities  ike
 transport,  power,  communications  etc
 It  is  the  endeavour  of  banks  to  sup-
 port  all  productive  efforts  With  a
 view  to  tackling  the  problem  of  inter-
 State  disparities  in  the  matter  of
 banking  services,  the  emphasis  in  the
 branch  expansion  programmes  ा  on
 going  into  areas  and  States  that  had
 in  the  past  remained  poorly  banked.
 In  the  sphere  of  credit  dispensation,
 as  a  matter  of  policy,  banks  are
 stepping  up  their  lending  to  small
 borrowers  tn  the  priority  sectors  such
 as  agriculture,  small  trade  etc.,  which
 constitute  the  most  dominant  areas
 of  economie  activity  in  the  poorly
 bankeq  States.  Besides  advancing
 loans,  hanks  have  also  been  making
 sizeable  investments  in  State  Govern-
 ment  securities  arid  in  the  bonds  and
 debentures  of  State-associated  bodies.
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 In  keeping  with  the  general  policy,
 these  investments  have  increased  at  a
 higher  rate  in  the  «under-developed
 regions  than  in  the  relatively  better
 developed  ones.

 Changes  in  World  Bank’s  Lending  and
 Borrowing  Policies

 *580.  SHRI  PURUSHOTTAM
 KAKODKAR:

 SHRI  RAGHUNANDAN
 LAL  BHATIA:

 Will  the  Minister  of
 be  pleased  to  state:

 FINANCE

 (a)  whether  Government’s  atten-
 tiun  has  been  drawn  to  the  new  pro-
 posals  of  the  World  Bank  President,
 Mr.  Robert  McNamara  regarding
 measures  for  overhauling  of  the
 banks  lending  and  borrowing  pro-
 gramme  for  the  next  four  years;  and

 (b)  if  so,  whether  India  would  be
 benefited  {rom  these  proposals?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN;.
 (a)  Yes,  Sir.

 (b)  The  mafter  is  still  under  con-
 sideration  of  the  Board  of  Executive
 Directors  of  the  World  Bank.

 Fall  in  value  of  Rupee

 *581,  SHRI  SAMAR  GUHA:
 SHRI  G.  Y.  KRISHNAN.

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  fal]  in  purchasin:;
 value  of  Indian  rupee  to  298  paise,
 according  to  latest  Government  figure
 will  effect  rupee  deal  with  the  Com-
 munist  and  other  countries;

 (b)  if  so,  facts  thereabout;

 (c)  whether  such  foreign  countries
 have  asked  for  any  reconsideration  of
 the  equations  of  money  dealings  with
 India;  and

 (d)  if  so,  effect  of  such  request  on
 the  budget?
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 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO  CHAVAN):
 (8)  No,  Sir.  While  inflation  has  tend-
 ed,  over  a  period  of  time  to  erdoe  the
 internal  purchasing  power  of  most
 currencies  of  the  world.  including  the
 Indian  rupe>,  our  trade  and  other
 transactions  with  ather  countries  are,
 inter  aha,  mainly,  governed  by  the
 exchange  rate  of  the  rupee.  So  far
 as  the  currencies  of  the  Communist
 countries  are  concerned,  the  exchange
 rates  of  the  rupee  with  them  ure  de-
 termined  with  reference  to  the  goal
 content  of  the  respective  currencies

 As  for  the  non-Communist  countries,
 by  and  large,  the  exchange  rates  of
 the  rupee  are  determined  through
 their  cross  rates  with  the  Pound
 sterling,  which  has  been  floating  since
 June  23,  ‘1972.  Since  December  1971,
 there  is  a  Central  rate  of  Rs,  8.9677
 per  one  Pound  sterling,  which  is
 allowed  to  fluctuate  within  a  margin
 of  2.25  per  cent  either  way.

 (b)  Does  not  arise.
 (c)  No,  Sir.
 (d)  Does  not  arise.

 ‘Currency  Notes  found  during  Raids
 to  Unearth  Black  Money

 "582.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FINANCE  be
 pleaseg  to  state:

 (a)  whether  the  Income-Tax  Autho-
 tities.  in  their  recent  raids  on  suspect-
 ed  holders  of  large-scale  unaccounted
 rnoney  in  Bombay,  Delhi  and  other
 cities,  have  found  huge  quantities  of
 amall  denomination  currency  notes;

 (b)  the  number  of  such  instances;
 and  i  <4

 (c)  punitive  measures  taken  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  In  some  of  the
 raids  conducted  during  the  period
 1-6-1974  to  ‘15-8-1674¢  in  the  cities  of
 Bombay  Calcutta,  Madras,  Delhi,  His-
 4995  LS—3,
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 sar,  Bangalore  and  Dhanbad,  large
 quantities  of  smalf  denomination  cur-
 rency  notes  were  found.

 (b)  In  I5  case:,  currency  notes  of
 small  denominations,  viz.,  Rs,  l,  2,  5,
 30  ang  20.  totalling  Rs.  25,000  and
 above  in  each  cause  wire  found,

 (c)  Proceedings  for  passing  orders
 under  section  18215)  of  the  Income-
 tax  Act,  96]  ustimating  in  a  summary
 manner  the  undisclosed  income  of
 these  persons  and  retaining  appropri-
 ate  assets  have  been  initiated  in  all
 the  cases  Further  action  as  called
 for  under  the  law  from  the  penalty
 and  prosecution  angles  will  be  taken.

 Raids  by  Income  Tax  Authorities  in
 Bombay

 *583  SHRI  R  8  PANDEY:
 SHRI  VARKEY  GEORGE:

 Will  the  Mimster  of  FINANCE
 be  pleased  to  state:

 (a)  whether  raidg  were  carried  on
 in  posh  Houses  in  Bombay  on  ४
 August,  ‘1974;  and

 {b)  if  so,  articles  recovered,  their
 value  and  action  taken  against  the
 persons?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Income  Tax
 authorities  carried  out  searches  on  6th
 August,  974  :and  not  on  7th  August,
 974)  in  the  case  of  six  departmental
 stores  in  Bombay  and  १5  residential
 flats  out  of  which  I4  belonged  to  the
 partners  of  the  stores  and  one  to  the
 landlord  of  ont  of  the  stores.

 (9)  Cash  of  Rs  1,38,000  was  seized.
 Jewellery  and  ornaments  approxi-
 mately  valued  at  Rs  2  lakhs  as  well
 as  books  of  accounts  and  documents
 have  also  been  seized.  Inventories  of
 Stocks  in  the  stores  including  foreign
 goods  have  heen  taken  and  are  being
 verified.  Investigations  in  respect  of
 all  the  cases  are  in  a_  preliminary
 stage.  Action  as  called  for  under  the
 Jaw  will  be  taken  in  each  case.
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 Distribution  of  money  by  LLC.  to
 Policy  Holders

 *584,  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  before  nationalisation
 the  erstwhile  insurers  distributed

 32.l  per  cent  of  their  total  income  to
 the  policy  holders  while  after  nationa-
 lisation  L.I.C.  reduced  this  percent-
 age  to  23.4  per  cent  only;  and

 (9)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  Be-
 fore  nationalisation  (i.e,  955)  the  total
 payments  made  to  policy  holders
 amounted  to  30  87  per  cent  uf  the  total
 income  of  al]  the  Insurers  In  1972-73,
 the  corresponding  figure  was  2352
 per  cent.

 (b)  With  the  rapid  expansion  in
 L.I.C.’s  business  in  recent  years  and
 the  consequent  growth  in  total  income,
 the  ratio  of  payments  to  policyholders
 to  total  income  of  the  L.LC.  is  bound
 to  be  lower  at  present,  because  the
 claims  experience,  particularly  the
 maturity  claums,  wuuld  be  of  much
 smaller  magnitude  related  as  it  ig  to
 the  relatively  lower  umount  of  new
 business  underwritten  during  the
 earlier  years  of  its  working.

 inflation  Curbed  as  a  result  of  New
 Bank  rate

 *585.  SHRI  RAM  SHEKHAR
 PRASAD  SINGH:

 SHRI  P.  A  SAMINATHAN:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  economists  have
 observed  that  new  bank  rate  will
 not  curb  inflation  in  the  country;

 (b)  if  so,  the  reaction  of  Govern--
 gent  thereto;  and

 (८)  to  what  extent  the  inflation  hee
 beey  curbed  after  the  new  bank  rates?
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 THE  MINISTER  OF  FINANCE.
 (SHR]  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  increase  in  Bank
 rate  announced  by  the  Reserve  Bank
 of  India  on  July  22,  974  has  been
 generally  welcomed  by  economists  as
 One  of  the  important  steps  taken  to
 contain  inflation.

 (c)  It  is  too  eary  to  assess  the
 effect  of  the  mse  in  the  bank  rate  on
 inflation.  However.  money  supply
 with  the  public  has  declined  by  Rs.  i8
 crores  and  borrowings  by  scheduled
 commercial  banks  from  RBI  have
 come  down  by  Rs  464  crores  between
 July  49  and  August  9,  1974,  partly  as
 a  result  of  the  increase  in  bank  rate.

 Refusal  of  permission  by  R.BI.  to
 Madhya  Pradesh  Audyogik  Vikas
 Nigam  Limited  for  Public  borrow-

 ing

 "586.  SHRI  NARENDRA  SINGH:
 Will  the  Munister  of  FINANCE  ४६६
 pleased  to  state:

 (a)  whether  the  Reserve  Bank  of
 India  refused  permission  to  Madhya
 Pradesh  Audyogik  Vikas  Nigam
 Limited,  Bhopal  for  public  borrowing
 of  Rupees  250  lakhs  for  which  State
 Government  had  given  guarantee  for
 1974-75;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (0)  ang  (ec).  The  resources  available
 for  sustanining  public  borrowing
 programme  do  not  permit  of  any  addi-
 tional  market  borrowings  by  State
 Governments  or  their  agencies.  70
 view  of  this,  it  hag  not  been  possible
 to  accede  to  the  request  of  the  Madhyé
 Pradesh  Audyogik  Vikag  Nigam.



 उ7

 बिद्व  निर्यात  व्यापार  में  भारत  का  अंश

 *  587.  श्री  माघवराव  सिधिया  :

 श्री  ज्ञानेश्वर  प्रसाद  यादव

 क्या  वाणिज्य  मंत्री  यह  बताने  को  कपा
 करेंगे  कि

 (=)  क्या  विश्व  निर्यात  ब्यावर  में  भारत

 का  ग्रंण  i963  में  i.2  प्रतिणत  से  घटकर

 वर्ष  ३9०7७  में  9.6  प्रतिशत  रह  गया  है;

 (ख)  इसके  क्या  कारण  हैं  और  गत

 तीन  वर्षों  में  इप  बारे  में  क्या  कदम  उठाये

 गये  हैं  और  अब  क्या  कदम  उठाने  का  विचार

 है

 (ग)  क्या  निर्यात  व्यापार  बढ़ाने  के

 लिए  कोई  नई  योजना  वनताई  जा  रही  है;
 और

 (3)  यदि  हा  तो  तत्सम्बन्धी  मुख्य  दातें
 क्या  हैं?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (श्री  ए०
 सी०  जार्ज)  :(क)  ज॑ं।  हां।

 (ख)  से  (घ).  विश्व  के  निर्यात

 व्यापार  में  भारत  का  अंग  कम  हो  जाने  के  लिए

 बाह्य  तथा  आन्तरिक  दोनों  प्रकार  के  अनेक

 कारण  हैं  |  विश्व  व्यापार  का  पैटर्न  ही  ऐसा  है
 कि  मूल  उत्पादों  की  श्रपेक्षा  मिमित  माल
 के  सम्बन्ध  में  वृद्धि  दर  अपेक्षाकृत  काफी

 ऊची  है।  इसके  ग्रतिरिकत,  मूल  उत्पादों  के

 लिए  मिलने  वाला  इकाई  मूल्य  सामान्यतः:

 कम  रहता  है  जबकि  निर्मित  माल  का  मूल्य
 अनवरत  बढ़ता  रहता  है।  ऐसी  स्थिति  में

 अधिकतर  परम्परागत  और  मूल  (फ्राइमरी)
 माल  के  निर्यातों  पर  निर्भर  रहने  वाले  भारत

 जैसे  देश  का  विश्व  व्यापार  में  भ्रंज  तब  तक  कम

 बना  रहेगा  जब  तक  कि  निर्यातों  का  और

 ग्रधिक  विविधीकरण  नहों  हो  पाता ।  इन
 बातों  के  अलावा  जहाजों  में  जगह/जहाजी
 भाड़े,  मुद्रा  सम्बन्धी  उतार-चढ़ाव,संश्लिप्टों
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 से  प्रतियोगिता,  कतिपय  प्रकार  के  ग्राधार-

 भूत  कच्चे  माल  की  कमी,  कम  घरेलू  उत्पादन,

 घरेलू  मांग  में  वृद्धि,  मुद्रास्कीति  के  दवाव

 सम्बन्धी  सभी  सम्स्याञ्रों  का  इसमें  योगदान

 ह्  1

 निर्यात  बढाने  के  लिए  मरकार  द्वारा

 किये  गये  उपायों  में  ये  शामिल  हैं  :  निर्वाति-

 अभिमुख  उद्योगों  का  उत्पादन  आधार

 मजबूत  बनाता,  निर्वात  संभाव्यता  वाल्ली  मदों

 और  क्षेत्रों  का  पता  लगाना,  नकद  मुग्रावजा
 सहायता  और  आयात  प्रतिपूर्ति  लाइसेंसों  से

 सम्बन्धित  क्रिया-विधि  को  सरल  बनाता,
 निर्यात  सवर्धन/उत्पादन  के  लिए  mara

 a  fa  का  अभिविन्यास,  मंत्रालय  का  पृनर्गढ्त
 ग्रादि  7  विदेशी  बाजारों  का  पता  लगाने,

 निर्यात  के  लि!  देशी  माल  पैदा  करने  तथा

 निर्याता  बढ़ाने  की  दिशा  में  ऑ्रनवरत

 प्रपत्न  कय  जाते  हैं।  aren  है  कि  इन
 उपायों  और  हालात  के  मुताबिक  किये  जाने

 बाले  ग्रन्य  उपायों  के  फलस्वरूप  भारत  के

 निर्यातों  की  वृद्धि  दर  विश्व  निर्यातों  के

 समकक्ष  पहुंच  जायेगी  और  उसमें  हमारे
 अंश  में  हुई  गिरावट  झुक  जायेगी  1

 Raids  by  income  tax  authorities

 *588.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  number  of  raidg  con-
 ducted  by  Income-Tax  Authorities  in
 Delhi,  Bombay,  Calcutta  and  Madras
 during  the  last  six  months  ending
 3lst  July,  1974,  city-wise;

 (9)  the  amount  of  black  money
 unearthed  during  this  period;

 (c)  the  number  of  bank  lockers
 sealed;  and

 (d)  the  names  of  persons  involved
 and  the  action  taken  or  proposed  to
 be  taken  against  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  to  (d).  A  state-
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 ment  is  laid  on  the  Table  of  the  House

 —
 in  Library,  See  No,  LT  8352)

 4),

 Opening  of  Branches  of  Nationalised
 Banks

 *589,,  SHRI  ARJUN  SETHI:
 SHR]  AMBESH

 Will  the  Mister  of
 be  pleased  to  state:

 FINANCE

 (a)  the  number  of  branches  of
 nationalised  banks  opened  in  the  coun-
 try  during  the  lest  three  years,  and

 Bank  Group

 State  Bank  Group

 34  Nationalised  Banks

 Other  Commercial  Banks

 All  Commercial  Banks  .
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 (b)  the  ratio  between  the  urban
 and  rural  banks  in  the  country  and
 what  conditions  Government  have
 imposed  on  banks  to  open  more  bran-
 ches  in  rural  areas  than  in  urban
 areas?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN).
 (a)  Data  regarding  the  number  of
 bank  offices  opened  by  different  cate-
 gories  of  commercial  banks  during  the
 years  97l  972  ang  973  are  set  out
 below

 No.  of  branches  opened
 1971  3972  7973

 .  58  493  365
 .  934  899  t05
 .  303  37K  42

 =  TB05  3763  3782

 (by  Ag  at  the  end  of  June,  ‘1974,
 there  were  in  all  ‘16936  bank  offices  in
 the  country.  Of  the  total,  665  or  36.4
 per  cent  were  located  at  rural  centres,
 5089  or  300  per  cent  were  located  at
 semi-urban  centres  and  the  remain-
 ing  5682  or  386  per  cent  were  located
 at  urban  and  metropolitan  centres  and
 port  towns

 The  branch  licencing  policy  pursucd
 by  the  Reserve  Bank  of  India  pro-
 vides  for  taking  into  account  the
 performance  of  each  bank  in_  the
 matter  of  opening  branches  in  rural
 and  semi-urban  areas  while  consider-
 ig  each  bank’s  applications  fur  opening
 branches  in  urban  and  Metropolitan
 areas.  At  present  a  bank  which  has
 60  per  cent  or  more  of  its  offices  in
 rural  and  semi-urban  centres  will  be
 eligible  to  open  one  office  each  in  an
 urban  and  a  metropolitan  poit  town
 for  every  two  offices  opened  in  rural}
 semi-urban  centres  and  in  other  cases
 one  office  each  in  an  urban  and  a
 metropolitan  port  town  for  every  three
 offices  opened  in  rural,semi-urban
 centres

 Coca-cola  Export  Corporation

 403  SHRI  MADHU  LIMAYE
 SHRI  HARI  KISHORE

 SINGH

 Will  =the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  Caco-Cola  Export  Co:-
 poration  has  threatened  to  wind  up  its
 operations  rather  than  to  comply  with
 the  provisions  of  Foreign  Exchange
 Regulation  Act  and  tne  Guidelines  i8-
 sueg  by  Government  thereon,  and

 ६७9)  af  dO,  how  Government  propose
 to  deal  with  the  recalcutrant  compa-
 mes,  including  the  Cova-~Colg  Export
 Corporation?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)-
 (a)  The  Coca  Cola  Export  Corpura-
 tiun,  New  Delhi  hag  made  an  applica-
 tion  to  the  Reserve  Bank  of  intha
 under  Section  29  of  the  Foreign  Ex-
 change  Regulation  Act  4973  for  per-
 mission  to  carly  on  its  business  in
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 India,  and  the  same  is  being  scrutiniz-
 ed  by  the  Reserve  Bank  of  India  and
 will  be  dealt  with  in  accordance  with
 the  guidelines  issued  under  that  Sec-
 tion.  There  is  no  indication  in  the
 application  about  the  winding  up  of
 itg  operations.

 (b)  Adequate  puwerg  are  available
 with  the  Keserve  Bank  of  India  under
 the  Foreign  Exchange  Regulation  Act,
 39०83  to  take  action  for  non-comphance
 of  the  regulations  or  directions  given
 by  it.

 Payment  of  DA.  to  Government
 Employees

 4014.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  de-
 cided  to  change  its  policy  with  regard
 tu  payment  of  Dearness  Allowance  to
 Government  employees;

 (by  whether  the  Labour  Ministry  738
 being  consulted  in  this  regard;

 (c)  if  not,  whether  the  Labour  Min-
 istry  has  warned  the  Government  of
 the  consequences  of  this  step  in  terms
 of  strained  industria}  and  Jabour  re-
 lations;  and

 (9)  ४  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R.
 GANESH):  (a)  to  (d).  There  is  no
 change,  at  present,  in  the  policy  of
 Government  with  regard  to  payment
 of  dearness  allowance  to  Central  Gov-
 ernment  employees.  After  the  issue
 of  the  Additional  Emoluments  (Com-

 A.  Developed  Market  Ecanomy  Area  .

 B.  Rupee  Payment  Area

 C.  Third  World  (Developing  Countries)
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 pulsory  Deposit)  Ordinance,  1974,  the
 Payment  of  additional  dearness  allow-
 ance  will  be  regulated  by  its  provi-
 sions.

 Imports  from  Rupee  payment  countries
 40i5  SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  COMMERCE  be
 Pleaseg  to  state:

 (a)  what  hus  heen  the  total  value  in
 terms  of  rupee  and  volume  of  all  the
 imports  from  the  export  to  the  deve-
 Joped  capitalist  countries  which  do  not
 accept  our  rupee,  with  the  socialist
 countries  which  accept  our  rupee  and
 with  the  third  world  countries  dur-
 ing  the  last  three  years  and  what
 would  be  the  estimate  thereof  for  the
 coming  three  years;  and

 (b)  whether  it  is  proposed  to  import
 all  our  requirements  from  the  rupee
 payment  countries  which  are  avafila-
 ble  there  and  from  the  third  world
 countries  which  accept  equivalent  ex-
 ports  from  India  and  minimise  our
 imports  from  the  developed  capitalist
 countries  to  the  level  of  our  imports
 to  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE):  (a)  The  following
 are  the  total  value  of  exports  and  im-
 ports  in  Rupees  during  970-7l,  1971-
 72  and  1972-73,  (the  latest  com-
 plete  year  for  which  Foreign  Trade
 Statistics  are  available)  based  on
 Monthly  Statistics  of  Foreign  Trade
 of  India  published  by  the  Director
 General  Commercial  intelligence  and
 Statistics,  Calcutta:

 Imports  (Rs.iLakhs!  Exports
 e  lakhs)

 ‘3970-7  TO3R58  75775
 YOUN 72  723377  83694
 1972973  2492  98484

 IQIOT  77  26749  47880
 IQ7I-72  24266  36665
 972-73  24667  50T4S

 +  1970-70  33873  3६668
 7977-72...  34837  40462
 ‘1972-73  42575  47450
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 While  the  future  level  of  exports  to
 these  countries  depends  on  the  growth
 of  the  economy,  capacity  to  generate
 export  eurpluses  and  our  ability  to
 sell  goods  at  competitive  prices,  the
 future  level  of  imports  depend  on
 our  requirements  for  the  various  types
 of  development  goods  like  oil,  oil  pro-
 ducts,  non-ferrous  metals,  chemicals,
 fertilisers,  machinery  etc.  and  the
 capacity  of  these  countries  to  supply
 them  at  competitive  prices.

 (b)  It  is  the  Government's  policy  to
 deversify  and  maximise  trade  with  all
 trading  partners  whether  they  be  in
 rupee  payment  area  or  in  convertible
 currency  area.  Imports  from  rupee
 Payment  area  are  dependent  on
 several  factors  and  balanced  by  match-
 ing  exports  within  the  framework  of
 jong  term  trade  and  payments  agrec-
 ment  conducted  on  the  principle  of
 mutual  advantage.  Essential  :equire-
 ments  are  imported  from  the  sources
 where  they  are  available  at  the  most
 competitive  prices.  There  is  no
 arrangement  to  restrict  the  trade  with
 any  particular  economy  area.

 Additional  Powerg  to  States  as  a  re-
 q@ait  of  proposed  change  in  Financial

 Administration

 40I6.  SHRI  GANGADEB.
 SHRI  PURUSHOTTAM

 KAKODKAR:
 SHRI  D.  0.  DESAI:
 SHRI  ANADI  CHARAN

 DAS.

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  proposed  change  73
 the  system  of  financial  administration
 will  obviate  delay  and  give  a  lition-
 al  powers  to  the  States,

 (b)  if  80,  the  broad  features  there-
 of;

 (०)  whether  this  will  involve  per-
 formance  budgeting  based  on  physi-
 eal  targets;  and

 (a)  &  s0,  whether  this  will  upset
 financial  allocations  at  a  time  of  rising

 coats?
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 THE  MINISTE.  OF  FINANCE
 (SHRI  YESHWANTRAO.  CHAVAN):
 (a)  and  (b).  Enhan  4  delegation  of
 Powers  to  the  States  in  respect  of
 works  relating  to  execution  and  main-
 tenance  of  national  highways  is  under
 consideration.  This  will  no  doubt
 minimise  delays.

 (c)  and  (a).  Performance  budget-
 ing  at  the  State  level  is  the  responsi-
 bility  of  the  State  Governments.  The
 recommendation  of  the  Administrative
 Reforms  Commission  for  mtroduction
 of  performance  budgeting  has  been
 commended  to  the  State  Governments
 in  March,  1969.  Performance  budget-
 ing  is  mean  to  facilitate  optional  ullo-
 catlon  and  use  of  reseources,  and
 hence  would  not  upset  financial  allu-
 cations  at  any  time.

 Decline  in  Bank  Deposits  during  May,
 1974

 40i7  SHIR]  P.  GANGADEB:
 SHRI  D  D  DESAI:
 SHRI  SHRIKISHAN  MODI:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:
 SHRI  ANADI  CHARAN

 DAS:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  there  has  been  great
 decline  in  Bank  Deposits  m  the  Ist
 week  of  May;

 (b)  if  so,  the  causes  thereof;  and

 (९)  its  impact  on  finances  of  the
 Banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (eo).  During  the  week  ended
 May  3,  1974,  there  was  a  decline  in
 bank  deposits.  Since  then,  however,
 there  has  been  a  steady  rise  in  bank
 deposits.  Conditions  in  the  money  and
 capital  markets,  temporary  increased
 in  the  needs  of  trade  and  industry  for
 cash  holdings  etc.  sometimes  lead  tc
 sizeable  variations  in  deposits  from
 week  to  week.
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 Export  of  Selecteg  Industrial,  Tradi-
 tional  ang  Non-traditional  Goods

 40i8,  SHRI  P.  GANGADEB:
 SRI  D.  D.  DESAI:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:

 Will  the  Minister  of  COMMERCE
 the  pleased  to  state:

 (a)  whether  hig  Ministry  hag  un-
 Mertaken  a  study  of  a  programme  for
 boosting  export  of  selected  industrial
 and  traditiona,)  and  non-traditional
 goods;

 (b)  whether  ap  informal  _  special
 group  of  Secretaries  have  been  cons-
 tituted  to  push  up  the  scheme;  and

 {c)  whether  Government  have
 given  up  the  idea  of  having  an  export
 cell  in  each  Ministry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  Yes,
 Sir.

 (c)  No,  Sir.  The  idea  of  having  an
 export  cell  in  each  Ministry  is  still
 under  consideration.

 Visit  by  Marine  Products  Export
 Development  Authority  to  Japan
 4019.  SHRI  N.  R.  VEKARIA.

 SHRI  D.  P  JADEJA:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  a  four-man  delegation
 of  the  Marine  Products  Export  De-
 velopment  Authority  visited  Japan
 during  the  year  ‘1973-74.  and  held  dis-
 cussions  with  the  importers  of  marine
 products  in  Japan;

 (b)  whether  in  view  of  the  discus-
 sions  the  export  of  marine  products
 to  that  country  woulg  increase  subs-
 tantially;  and

 te)  if  so,  the  quantity  which  is
 likely  to  be  exported  during  the
 year  ‘1974-757

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
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 A.  C.  GEORGE):
 Sir.

 (c)  It  is  expected  that  25,000  tonnes
 of  marine  products  will  be  exported
 to  Japan  during  ‘1974-75.

 (a)  and  (b).  Yes,

 Tightening  of  Credit  Squeeze
 4020,  SHRI  D.  9.  DESAI:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 Will  the  Munister
 be  pleased  to  state:

 (a)  whether  Government  are  going
 to  further  tighten  credit  squeeze;

 (b)  if  so,  whether  Government
 have  taken  into  account  the  impact
 of  credit  squeeze  last  season;

 of  FINANCE

 (c)  whether  Government  have  made
 any  study  of  the  impact  of  expansion
 of  credit  to  private  sector  on  pmces
 vis-a-vis  similar  impact  of  expansion
 of  credit  to  public  sector;  ang

 (9)  af  so,  outcome  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (d).  Since  May  ‘1973,  the  accent
 of  the  credit  policy  measures  formu-
 lated  by  Reserve  Bank  has  all  along
 been  on  dampening  the  inflationary
 forces.  The  economic  situation  is  kept
 under  constant  review  with  a  view  to
 formulating  such  specific  measures  as
 may  be  called  for.  In  formulating
 these  measures,  due  account  is  taken
 of  the  effect  that  measures  in  the  past
 may  have  had.  Inflation  being  a  phe-
 nomenon  which  can  be  tackled  only  by
 a  multi-pronged  attack,  it  would  he
 too  much  to  expect  that  any  one
 single  set  of  measures—say  in  the
 credit  field  alone—would  succeed  in
 achieving  the  desired  effect  of  arrest-
 ing  the  price  rise.  Concerted  efforts
 On  several  fronts—monetary,  fiscal,
 production  and  distribution—can  alone
 relieve  the  situation  and  this  ig  what
 ts  being  attempted  currently.

 Uneconomic  Tea  Estates  in  West
 Bengal

 4021.  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:
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 (a)  whether  uneconomic  tea  estates
 are  increasing  in  West  Bengal;  and

 (by  if  80,  the  steps  taken  by  Gov-
 ernment  to  re-vitalise  these  tea  gar-
 dens?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Government
 have  no  information  to  the  fact  that
 uneconomic  tea  estates  are  mcreusing
 in  West  Bengal

 (b)  Does  not  arise.

 Encouraging  Production  of  Silk  in
 Fifth  Five  Year  Plan

 4022.  PROF  NARAIN  CHAND
 PARASHAR,

 Will  the  Mimister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  35  proposed  to  en-
 courage  the  production  of  silk  in  the
 Fifth  Five  Year  Plan,  ang

 (b)  if  so,  the  steps  proposed  to  be
 taken  ang  the  provisions  made  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE).  (a)  Yes,  Sir.

 (b)  The  following  steps  have  been
 taken  by  the  Government  to  increase
 ita  production.

 (a)  A  provision  of  Rs  3365  crores
 has  been  envisaged  for  achieving  the
 द  Plant  targets  as  per  details  given
 below:'—

 (Rs.  in  crore)
 8.00

 25,65
 (i)  Central  Projects

 (ii)  State’s  Schemes

 33.65

 (b)  A  crash  programme  will  be  in-
 tensively  pursued  in  Karnataka  State
 for  reaching  a  target  of  preduction  of
 35  lakh  kg.  of  raw  silk  in  the  course
 of  0  years.  This  envisages  sinking
 of  14,385,  welis  at  a  cost  of  Rs  707
 etores  and  providing  other  amenities
 to  the  rearers  etc.
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 (e)  Jammu  ang  Kashmir  State  will
 reorganise  its  crapping  pattern  and  go-
 in  for  large  scale  mulberry  planta-
 tions  The  State  has  set  a  target  of
 production  of  .50  lakh  kg,  of  mul-
 berry  silk.

 (d)  West  Bengal  will  go  in  for  large
 Scale  expansion  to  a  tune  of  about
 2500  acres  in  Bankura  and  Birbhum.
 areas  where  potential  exists  for  intro-
 duction  of  sericulture

 (e)  A  Corporation  will  be  set  up  by:
 State  Government  in  Mampur  State
 for  production  of  oak  tasar  silk.

 (f)  Projects  for  production  of  oak
 tasar  will  also  be  started  in  Uttar
 Pradesh,  Jammu  and  Kashmir  =  and
 Himachal  Pradesh

 (g)  A  boost  will  be  given  to  the
 Research  Institutions  60  that  the  flow
 of  research  might  be  intensified

 (h)  The  bivoltine  rearing  will  be
 popularised  in  West  Bengal  ang  Kar-
 natuka  States  A  scheme  for  produc-
 tion  of  800  tons  of  bivoltine  silk  under
 FAO  programme  will  be  tuken  up
 during  Fifth  Five  Year  Plan.

 Pending  Cases  for  Income  Tax
 Assesament

 4023  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK

 Will  the  Minister  of
 be  pleased  to  state:

 FINANCE

 (a)  what  is  the  number  of  Income-
 tax  atsessment  cases  pending  in  the
 country  on  the  Ist  April,  1974;  and

 (b)  the  steps  taken  by  Government
 for  early  settlement  of  these  cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH)  (a)  The  number  of
 income  tax  assessment  cuses  pending
 in  the  country  as  on  Ist  April,  974
 was  7,i9,597.

 (b)  A  time  bound  ‘Action  Plan’  has
 been  formulated  to  ensure  expeditious
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 completion  of  these  assessments  The
 progress  in  this  reepect  is  being
 watched  every  month  During  the
 four  months’  period  of  April  974  to
 July  1974,  7,123,510  assessments  have
 been  disposed  of  as  compared  to  the
 disposal  of  §,05,838  in  ‘1973-74  and
 3,46,067  9  ‘1972-73  during  the  corres-
 ponding  periods

 चिदस्थरस  के  निकट  एक  मोटर  नौका  से  निषि-

 दूघ  बस्तुझो  को  बरामद  करना

 4024.  श्री  हुकम  ग्द  कछवाय  :  कया
 विस  मत्री  यह  बताने  को द्रापा  करेंगे  हि

 (क)  क्या  जन,  973  मे  पूर्वर्थ  से

 चिदम्बरम  समद्र-्तट  पर  एक  मोटर  नौका
 से  भारी  मात्रा  में  तस्करी  का  सामान  बरामद
 किया  गया  था;  शौर

 ह 2  बरामद  किए  गये  सामान  का
 भारतीप्र  मद्रा  में  मुल्य  क्या  है  और  दस  बारे
 में  'फितने  व्यक्तियों  के  विरुद्ध  क्‍या  कार्यवाही
 की  गई  है  ?

 वित्त  मंत्रालय  से  राज्य  मंत्री  (श्री  के०
 झार०  गणेदा)  :  (के)  यार  !ख)
 2  जून,  97  r  को  चिदम्बरम  के  समीर  पलायर
 मे  एक  अवबर  जलयान  से  विदेशी  वेस्त्र
 तथा  टेप  'रिकाइईर  पवरें  गये  जिनका  कूल
 मिला  कर  मुल्य  लगभग  5  ५5  लाख  रुपया
 था।  यह  जलयान  भी,  सका  मत्य  लगभग
 t0  लाख  स्  है,  पकड़  लिया  गया  है  ।

 मामले  में  न्याय  निर्णय  हो  गया  2  शौर  माल
 तथा  जलयान  को  पृूर्णर्प  में  जब्त  कर  लिया
 शया  है  1  सम्बन्धित  व्यक्तियों  पर

 1,584,000  8.  के  व्यक्रितमत  दह
 भी  लगाए  गये  है  |  हिरासत  से  लिए  गये
 0  विदेशी  राष्ट्रिको  तथा  2  भारतीयों  पर

 मुकदमा  चलाया  गया  है  ।  9१  विदेशी

 राष्ट्रिक  जेल  में  है.  किन्तु  2  भारतीयों  को

 मजिस्ट्रेट  द्वारा  जमानत  पर  छोड़  दिया  गया
 था  i
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 “रबी  नाव  से  तस्करी  के  सामान  का  पकड़ा  जान

 4025.  श्री  हुकम  चन्द  कछुबाय  :  क्‍या
 वित्त  मती  यह  बलान  वी  पा  करेगे  कि

 (#)  क्या  जून,  974  के  पूर्वार्ध में
 अ्रह्मदा  बाद  के  उमरगाव  वर  एक  अरबी  नाव

 (तारक  महबृब)  तथा  कुछ  श्रन्ध  नावों  से
 काफी  मात्ता  शे  विदेशी  लस्करी  का  सामाद
 वरण्सद  कया  गया  था  आर

 (लि)  बरामद  क्स्यि  गयी  सामास  का
 भारतीय  मद्र।  में  मुल्य  क्या  है  ?

 वित्त  मंत्रालय  सें  राज्य  मंत्री  (शी  oe
 श्रार०  गणेदा)  (१)  अर  (ब)  3  जून,
 974  का  श्रहममदावार  समाहता  कार्यालय

 के  समद्री  प्रशग,  बलखाद  के  सीमा  शल्क
 प्रधिकारिया  से  उमरभाव  पतन  पर  एम०  एस०
 बी.  तारिक  महत्व  'जययान  (जो  दुबई  में
 पंजी दलल  थी,  पकना  और  उसमे  से  ९७  पैकेज
 पकड़े  जितमें  सश्लिस्ट  वस्त,  सिगरंट,  लाइटर,
 मगाक  मणीने  दिजाई  चैजर  केमेट  टेप
 रिकाटर,  कार  स्टीरिशो,  कार  के  पख  तथा

 दुबई  की  मद्र।  थी  जिन  का  कुल  मल्य
 लगभग  (2  लाख  रुपया  य।  ।  जलयान  भो
 पकडा  लिया  गया  जिसका  मलय  लगभग

 ४  वार  रुवय  है

 1974-75  मे  झायात  किया  गया  झखबारी
 कागज

 4026.  ी  हुकम  खन्द  कलवाम :  क्‍या
 वाणिज्य  मत्री  वह  बनाते  की  कपा  करेंगे  कि
 बप  1974-7  में  कितना  अखबारी  कागज
 आयात  क्या  गया  है  झौर  भारतीय  मृद्रा  मे
 पह  क्तिन  मूल्य  का  |  ?

 वा[गज्प  संजालय  से  उप  संजी  (श्री  Yo
 सीज  जाने) द  प्रप्रैल  में  जुनाई,  975  के
 दौरान  राज्य  व्यापार  निगम  हारा  4.  57
 करोड़  शप  मुल्य  का  52S  मे०  ह. ड  झख
 बारी  कागज  ऑ्रायात  किया  सदा  है  4
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 “Cotton  Growers”  Satyagraha
 across  MP.  Maharash  ra  Border

 3027  SHRI  MADHU  LIMAYE
 “Will  the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  whether  Government's  atten-
 tion  hag  been  drawn  to  the  reports
 of  the  cotton  growers’  Satyagraha
 across  the  MP-—Maharashtra  bor-

 der,

 (b)  the  major  demand/grievances
 of  the  growers,  and

 (०)  whether  Government  have  ad-
 “vised  the  States  to  follow  a  common
 method  in  respect  of  purchase  prices
 to  be  paig  to  the  cotton  growers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  DN,  Sir

 (b)  Does  not  arise

 (९)  No,  Sir

 Expansion  of  acreage  under  tea

 4028  SHRI  MADHU  LIMAYE  Will
 fhe  Monster  of  COMMERCE  be
 pleased  to  state

 (a)  whether  any  steps  are  being
 ‘taken  to  expand  acreag  under  tea

 (b)  whether  Government  are  giv-
 mg  any  assistance  for  the  re-planting
 programme,

 (e)  whether  any  sieps  are  being
 taken  to  secure  higher  prices  for  this
 traditional  export,  and

 (d)  uf  so,  the
 thereof?

 saler  features

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMER“E  (SHRI
 A  C  GEORGE)  (a)  and  (b)  Yes,
 Sir  The  Tea  Board  1s  already  ad-
 mumstering  a  Plantation  Finance
 Scheme  and  a  Replancing  Subsidy
 Scheme  with  this  objective

 (४)  Yes,  Sir.
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 (d)  Efforts  uw;  constantly  being
 made  under  the  suspices  of  FAO  by international  acl  3  to  evolve  short~
 term  and  long-term  strategy  to  sta-
 bilise  and  improve  tea  prices.  The
 last  meeting  wes  held  in  June,  ‘1974,
 A  Working  Party  will  meet  shortly  to
 finalise  details  in  this  regard

 Financial  Assistance  to  Gujarat

 4029  SHRI  ARVIND  M  PATEL
 SHRI  D  P  JADEJA

 Will  the  Munster  of  FINANCE
 be  pleased  to  state

 (a)  whether  any  provision  hag  been
 made  in  the  current  year’,  budget  re-
 lating  to  the  State  of  Gujarat  to  pro-~
 vide  rehef  on  account  of  natural
 calamities  as  suggested  by  the  Sixth
 Finance  Commusion,

 (b)  7  so  «whether  the  provision
 thus  made  38  in  addition  to  the  provi-
 sions  for  Drought  Prone  Areg  Pro-
 gramme  made  in  the  States  Annual
 Plan  and

 (c)  particulars  of  the  provisions
 made  under  both  the  heads?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH)  (a)  Yes,  Sir

 (b)  Yes,  Sir

 (c)  A  provision  of  Rs  455  crores
 hsa  been  made  m  the  State  budget  for
 relief  on  account  of  natural  calamities
 as  suggested  by  the  Sixth  Finance
 Commission  In  addition  thereto  the
 State  budget  provides  for  Re  3  80
 crores  for  expenditure  under  the
 Drought  Prone  Areas  Programme  for
 minor  irmgation,  drinking  water  sup~
 ply  animal  husbandry  and  dairying
 efforstation,  soil  conservation,  fodder
 and  pasture  development,  agriculture
 and  co-operation
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 झफीस  के  मूल्य  को  बढ़ाने  कौ  सांग

 4030.  डा०  लक्ष्मीनारायण  पडिय  :  क्या
 & ड  मंत्रों  यह  त्रताने  को  कथा  करेंगे  कि

 (क)  क्‍या  मंदसौर  (मध्य  प्रदेश)  तथा
 जितौड  (राजस्थान)  के  अफीम  के  काम्तका  रो
 ने  ग्रफीम  के  मून्य  बढ़ने  की  माग  वी  है,  और

 (ख)  यदि  हा,  तो  इस  बार  में  सरकार
 मे  क्या  निर्णय  किया  है  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (श्री  के०
 झार०  गणेन्)  (कौजीटा।

 (@)  मूल्यों  के  स्वर  मे  श्राम  वद्धि  तथा
 अन्य  कारण!  को  ध्यान  मे  रखते  हुये  सरकार  ने

 1974-75  की  फसल  मै  मोमम  में  उत्ताइको
 को  दी  जाने  ताजी  श्रफोम  को  कीमत  मे  बद्धि
 करने  का  निर्णय  जिया  है  ?

 c

 Export  of  Ready  Made  Garments

 4031,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  how  far  the  country's  export
 have  increased  as  compared  to  the
 World  Trade  in  Ready  Made  Gar-
 ‘ments;  and

 (b)  the  steps  Government  propose
 to  take  to  step  up  the  exports?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  com  GEORGE):  (a)  World  trade  in
 garments  which  is  at  present  estimated
 at  Rs.  7500  crores  per  annum  is  re-
 ported  to  be  increasing  at  the  rate  of
 over  40  per  cent  per  annum.  Exports
 of  garments  from  India  during  1973-
 74  have  been  worth  Rs.  58.50  crores

 by
 against  Rs,  38.5  crores  during  1972-

 (b)  The  steps  taken  to  increase  ex-
 ports  of  readymade  garments  in-
 clude:

 (i)  Import  replenishment  as  pro=
 vided  for  in  the  Import  Trade  Con*
 trol  Policy  (Vol.  7)  is  available  to
 the  exporters,

 (ii)  Financial  assistance  is  pro-~-
 vided  by  the  Indian  Cotton  Mill’
 Federation  under  its  voluntary  Ex-
 port  Promotion  Scheme  to  exporters
 of  readymade  garments;

 (au)  Garment,  exporters  can
 particrpate  im  Garments  Fairs
 arrangeg  by  the  Cotton  Textiles  Ex-
 port  Promotion  Council,  at  conces-
 ional  rates,  and

 (iv)  Exporters  of  garments  whose
 exports  exceeds  Rs  5  lakhs  are  en-
 titled  to  the  benefits  of  recognised
 Export  Houses,

 केन्द्र  का  राज्यों  की  शोर  बकाया  ऋण

 4032.  श्रो  मूलचन्द  डागा  :  क्या  वित्त
 भत्रो  यह  बयान  को  झपा  करेंगे  कि

 (क)  इस  समय  किस  क्रिस  राज्य  पर

 केन्रीय  सरकार  वा  कितना  किनना  ऋण
 बकाया  है  ्र  प्रत्येज  राज्य  द्वारा  केन्द्रीय
 सरकार  को  सिलना  ब्याज  प्रतिवर्ष  देना  पड़ता
 है"  और

 खि)  राजस्वार  सरकार  को  ऋण  का

 भगवान  कब  तक  ऊरता  है  और  क्या  उसको

 हालग  कर्जा  चकाने  को  नहीं  है  यर  यदि  हां,  तो

 केन्द्रीय  सरकार  का  द्न  स्थिति  में  क्या  कार्य-

 बाही  चरने  वर  बितार  है  ?

 विस  मंत्रों  (थ्नी  मशवन्तराव  चव्हाण) :
 (के)  ण्य  विवरण  सभा  पटल  पर्द  दिया
 गया  है।  |  ग्रस्यालय  मे  रखा  गया।।  चेचिए
 राख्या  एड  टी  s3ra'7 i] 4

 (ख  अन्य  राज्यों  को  तरह  राजस्थान
 को  भो  प्रत्येश  बप  ऋण  के  लिये  मिर्घारित
 शर्तों  के  अमसार  ही  मेन्द्र  से  लिये  हुये  ऋणों
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 को  वापस  चुकाना  है  1  973-74  के  अन्त

 तक  बरकाबा  ऋणों  के  संत्रध  में  अदायगी  की

 शर्तें  छठे  वित्त  आयोग  की  सिफारिशों  के

 अनुसार  काफी  उदार  कर  दी  गई  हैं-जंसे
 कि  कुछ  मामलों  में  अदायगी  को  अवधि  7974—

 75  से  30  वर्ष  तक  कर  दो  गयी  है

 जयपुर  के  भूतपूर्व  राजघराने  पर  करों  की

 बकाया  राशि

 4033.  श्री  रामावतार  शास्त्री  :  क्या

 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  ने  समाचार  पत्षों  में

 प्रकाशित  यह  समाचार  देखा  है  कि  जयपुर
 के  भूतपूर्व  राजघराने  पर  लाखों  रुपयों  को

 आय  कर  की  राशि  बढ़ाया  है

 (खि  पदि  ढा,  तो  इस  वकाया  राशि

 के  बारे  में  ब्यौरा  क्‍या  है  ;  म्ौर

 (ग)  बकाया  राशि  के  जमा  होने  के  क्या

 कारण  हैं  तथा  इसको  वसूल  करने  क्रे  लिये

 सरकार  ने  क्या  कायंवाद्यी  की  है  ?

 च्त्ति  मंत्रालय  में  राज्य  मंत्री  (श्री  के०

 श्रार०  गणेश)  :  (क)  :  जी  हां  |  दिनांक

 I5  जून,  974  के  ब्लिटुज  के  हिन्दी  अंक  में

 छपे  समाचार  की  ओर  सरकार  का  ध्यान

 आ्रकधित  किया  गया  है  t

 (ख)  शौर  (ग)  :  जयपुर  के  भूतपूर्व
 शासक  के  परिवार  के  सदस्यों  की  शोर  30,

 जून,  974  को  शआयकर  को  जो  रकम  बकाया

 थी,  बकाया  रहने  के  जो  कारण  के,  नया  उनकी

 वसूली  के  लिये  ग्रायक्रर  विभाग  द्वारा  जो

 उपाय  किये  गये  उनको  दशनि  वाला  विवरण

 सभा  पटल  पर  रख  दिया  गया  है  ;  [ग्रन्ध/लय
 में  रखा  गया  |  देखिए  सख्या  एलटी  8354)

 74]  ।
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 Centray  Excise  Collectorate

 4034,  SHRI  ARJUN  SETHI:  Will
 ,the  Minister  of  FIMANCE  be  pleased

 to  state:

 (a)  the  basi:  ingredients  for  sanc-
 tioning  a  Central  Excise  Collectorate
 in  a  State;

 (b)  the  names  of  the  States  which
 do  not  qualify  such  basic  conditions;
 and

 (c)  the  difficulties  in  having  a
 Central  Excise  Collectorate  for  the
 State  of  Orissa?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  to  (०).  Some  of
 the  basic  factors  which  normally  go
 to  determine  the  need  or  otherwise  for
 a  Collectorate  are  revenue  potential,
 extensiveness  of  the  territory  covered,
 viability,  complexities  and  volume  of
 workload  as  reflected  by  the  number
 of  excisable  commodities,  total  num-
 ber  of  units  producing  excisable  com-
 modities,  quantum  of  Preventive  and
 anti-smuggling  work,  Minor  Ports,
 Land  Customs  Stations,  number  of
 administrative  units,  total  =  staff
 strength  etc.

 The  States  of  Assam,  Haryana,
 Himachal  Pradesh,  Jammu  &  Kashmir,
 Manipur,  Meghalaya,  Nagaland,
 Orissa,  Punjab,  Rajasthan  and  Tripura
 do  not  at  present  fulfil  requirements.

 A  separate  and  =  “self-  contained
 adminstrative  unit  under  an  Addit-
 ional  Collector,  for  Orissa  State  has
 been  established.  The  need  for  setting
 up  of  a  separate  Collectorate  will  be
 reviewed  in  the  light  of  the  recomm-
 educations  of  the  Central  Excise
 (Self  Removal  Procedure)  Review
 Committee.

 Loans  Outstanding  in  the  SBI  Bhadrak
 Branch,  District  Balasore  (Orissa)

 4035  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  reply  given  to  Unstarred



 Question  No,  98  on  the  79  Novem-
 ber,  1972.  Unstarreq  Question  No.
 5559  regarding  Loans  outstanding  in
 the  State  Bank  of  India,  Bhadrak
 Branch,  District  Balasore,  Orissa  and
 state:

 (a)  the  total  number  of  defaulters
 and  total  amount  realised  from  them;

 (b)  total  outstanding
 present;

 amount  at

 (०)  whether  in  the  recent  months
 advancing  of  loans  to  the  genuine
 borrowers  had  gone  down;  and

 (d)  ॥  s0,  reaction
 thereto?

 of  Government

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  State  Bank  of  India  has  re-
 ported  that  as  on  23rd  August,  1974,
 the  total  number  of  defaulters,  who
 were  given  loans  by  the  Bhadrak
 Branch  for  agriculture,  small  business
 and  small-ecele  industry,  was  620  and
 the  amount  so  far  realised  from  them
 was  Rs.  4,€7,000

 (b)  The  ‘State  Bank  of  India  has
 also  reported  that  as  on  the  23rd
 August,  1974,  the  total  loans  advanced
 to  the  above  categories  at  Bhadrak
 Branch  and  outstanding  as  on  23rd
 August,  974  were  Rs,  30,39,000.

 (c)  and  (ad)  The  Bank  has  reported
 that  there  has  been  no  instance  of
 declining  loans  to  genuine  small  bor-
 rowers.

 Meetings  with  representatives  of  State
 Governments  to  review  resources

 position

 4036.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  FINANCE  ४९
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  asked  the  State  Govern-
 ments,  (many  of  which  have  present-
 ed  deficit  hudget)  not  only  to  wipe
 out  the  current  year’s  shortfalls  but
 also  last  year’s  deficit;  and
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 (b)  whether  Central  Government
 have  called  any  meeting  of  the  re-
 presentative,  of  the  State  Govern-
 ments  to  review  their  resources  posi-
 tion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (४)  and  (b).  State
 Governments  have  been  advised  to
 take  steps  towards  secing  that  at  the
 eng  of  the  current  vear  they  close  on
 a  balanced  basis,  taking  into  account
 the  opening  deficit,  if  any,  at  the
 beginning  of  the  year.  Discussions
 are  also  being  held  with  State  Gov-
 ernments  for  reviewing  their  finances,
 jointly  by  the  Planning  Commission
 and  the  Ministry  of  Finance.

 Development  of  tourist  centres  and
 construction  of  hotels  in  Madhya

 Pradesh

 4037.  SHRI  MARTAND  SINGH:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  name;  of  places  and  his-
 torical]  sites  in  Madhya  Pradesh  pro-
 posed  to  be  developed  as  tourist  cen-
 tres  by  the  Central  Government  dur-
 ing  the  Fifth  Five  Year  Plan;  and

 (b)  the  names  of  places  in  the  State
 where  Government  propose  to  cons-
 truct  hotels  and  bungalows  for  tou-
 rists  during  the  above  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  SAROJINI
 MAHISHI):  (a)  and  (b).  The  Youth
 Hostel  at  Bhopal  and  water  supply
 schemes  at  Kanha  Kish,  Khajuraho
 ang  Sanchi  will  pe  completed  during
 the  Fifth  Plan  Period  under  the  pro-
 gramme  of  the  Department  of
 Tourism,

 The  India  Tourssm  Development
 Corporation  has  under  consideration
 a  proposal  to  canstruct  a  50-reom
 Hotel  at  Bhopal  at  an  estimated  cost
 of  Rs  45  lakhs  subject  to  the  avail-
 ability  of  funds  and  its  economic  via-
 bility.
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 Recommendations  of  Central  Study
 Team  for  Assistance  to  Madhya

 Pradesh

 4038.  SHRI  MARTAND  SINGH:
 Will  the  Minister  of  FINANCE
 be  pleased  to  state;

 (a)  whether  the  recommendations
 of  the  Central  team  directed  to  re-
 view  the  expenditure  towards  ficod
 and  famine  relief  in  the  State  of
 Madhya  Pradesh  qualifying  for  Cen-
 tral  assistance,  have  been  received;
 and

 (b)  if  so,  the  particulars  thereot
 and  Government’s  decision  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 कट  R.  GANESH):  (a)  and  (b)  A
 Central  team  had  reviewed  the  ex-
 penditure  incurreq  by  the  State  on
 drought  rehef  mvarures  during  ‘1972-
 73  and  ‘1973-74  unto  September,  973
 and  had  approved  an  expenditure  of
 Rs.  87i.89  lakhs  as  adnassible  for
 Central  assistance  This  recommenda-
 tion  of  the  Central  team  was  accepted,
 and  on  the  basis  of  the  expenditure
 reported  by  the  State  Government,
 Centra]  assistance  of  Rs.  577  lakhs
 was  released  to  the  State  in  1973-74
 subject  to  final  adjustment  on  the
 basis  of  audited  figures  of  expenditure,

 As  regards  flood  relief  expenditure.
 a  Central  team  had  visited  the  State
 in  3973-74  and  had  recommended  a
 eeiling  of  expenditure  of  Rs  244.22
 lakhs  including  Rs.  55  lakhs  for  flood
 relief  works  On  the  basis  of  the  ex-
 penditure  reported  by  the  State  Gov-
 ernment,  assistance  of  Re  52  lIokhs
 way  released  to  the  State  Government
 in  ‘1973-74  on  this  account,  Sulsequent
 to  the  visit  of  the  Centra)  team,  the
 State  Government  had  requested  that
 they  may  be  permitted  to  utilise  the
 ceiling  of  expenditure  of  Rs  55  lakhs
 for  flood  relief  works  in  Sidhi  and
 ten  other  districts  alao.  This  request
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 of  the  State  Government  was  referred
 to  the  Central  team  and  their  recom-
 mendation  is  awaited.

 Decline  in  Cotton  Prices

 4039,  SHRI  MARTAND  SINGH:
 Will  the  Minister  of  COMMERCE
 be  pleased  to  state  the  comparative
 fall  in  the  prices  of  cotton  ag  against
 the  rise  m  prices  of  textiles  during
 the  last  three  years  and  the  reasons
 for  the  progressive  rise  in  the  prices
 of  textiles?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE:  According  to  the
 Official  Index  Nnmber  of  wholesale
 pres  (Base  1961-62-100),  the
 average  index  numbers  of  cotten
 prices  and  mill  eloth  pnees  in  I973,
 ‘1972,  973  and  July,  3974  stood  at  the
 following  levels.

 Riw  Cottan Year  Mill  Cloth
 prices  prices

 वफ़ा  ase  3<३3  ५

 972  प7द  हे  t6i  3

 व973  Prte  ६  ०४१ ७

 July,  7974  365  4  240°3 3

 Except  in  ‘1972,  when  there  was  a
 decline  im  the  average  index  nuraber
 of  raw  cotton  prices,  due  to  the  aver-
 all  comfortable  supply  position  of  raw
 cotton  during  the  season  97I-72  as  a
 result  of  bumper  indigenous  cotton
 erop,  cotton  prices  have  increased
 from  year  to  year  The  increase  ©
 the  average  index  of  mill  cloth  prices
 is  a  reault  of  rise  in  the  prices  of  both
 ind:genous  cotton  (barring  in  the  year
 972)  and  imported  varieties  of  catton,
 wages  and  I  A  rise  consequent  on
 rise  in  consumer  prices,  spurt  in  prices
 of  popular  dyes  and  chemicals,  fucl
 and  furnace  oil,  hike  in  power  rates
 and  statutory  payment  of  minimum
 bonus  at  8.38  per  cent  since  ‘1978.



 Verification  of  claimg  for  Ex-gratia
 grants  for  properties  left  in  Pakistan

 4040,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  COMMERCE  he  pleased  to
 state:

 (a)  whether  special  precautions
 were  taken  to  verify  the  claims  for
 ex-gratra  grants  to  the  Indian  Na-
 tionals  and  companies  whose  property
 had  been  seized  during  and  after  965
 Indo-Pakistan  conflict;  and

 (b)  the  latest  List  of  the  Indian
 Nationals  and  Companies  who  re-
 ceived  cz-gratia  srants  for  properties
 declared  as  enemy  properties  belong-
 ing  to  tormer  West  Pakistan  and
 forme;  East  Pakistan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  Yes,  Sir.

 (b)  A  sum  of  Rs  3,58,27,900  as
 ex-gratia  grants  has  been  paid  to  837
 claimants  A  hat  of  Indian  nationals/
 compames  who  have  received  Ena-
 gratia  grants  is  being  compiled  and
 will  be  placed  on  the  Table  of  the
 House

 Grant  of  Licences  for  Import  of
 Machinery  for  Leather  Industry

 4041  SHRI  77  8  CHANDRA
 GOWDA  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state’

 (a)  whether  Government  have  ge-
 cided  in  iseue  licences  for  import  of
 machineries,  dyes  and  chemicals  re-
 quired  by  the  leather  industry,  and

 (b)  if  so,  when  the  licences  will  be
 issued?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  :SHRI
 A.  fol  GEORGE)  (a)  and  (bd  Lacen-
 ces  for  import  of  machineries,  dyes
 and  chemicals  which  are  not  indigen-
 ously  available  are  issucd  to  both
 actual  users  as  well  as  under  the
 policy  for  registered  exporters.

 Imports  of  wattle  and  qubracho  ex-
 tractg  by  leather  industry  are  allowed
 under  Open  General  Licence.
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 Export  of  Scrap  Mica

 4042’)  SHRI  9.  8.  CHANDRA
 GOWDA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  export  sctup  mica;  and

 (b)  if  so,  what  is  the  price  fixed
 per  tonne  for  export?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  There  is  no
 restriction  on  the  export  of  mica,
 serap

 (b)  Rs  49500  F.  A.  5  and  Rs.
 688  ॥7  F  0  B,

 Theft,  Dacoity  and  misappropriation
 in  Banks

 4943  SHRI  M  8  PURTY  Will  the
 Minister  of  FINANCE  be  pleased  to
 stute

 (a)  the  number  of  cases  of  theft,
 daceity  and  musappropriation  that
 have  taken  place  dutizng  the  last  one
 year  along  with  the  names  of  the
 bank»  and  the  amount  involved;

 (b)  the  amount  that  has  so  far  been
 recovered;  and

 Ac}  the  step:  Government  propose
 to  take  to  prevent  such  cases?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (bt  Relevant  information  on
 theft  dacoilv,  robbery  and  frauds,  as
 furnished  by  the  Keserve  Bank  of
 India,  is  given  m  the  Statements  I
 and  II  laid  on  th  Table  of  the  House.
 {Placed  mm  library  See  No.  LT  8355}
 74]

 (ed  In  so  far  as  thefts  are  concern-
 ed,  all  banks  have  their  own  internal
 safeguard  sand  security  arrangements
 for  prevention  of  thefts.  At  bigger
 centres  particularly,  banks  have  addi-
 tional  security  arrangements,  such  ag
 strong  rooms  for  overnight  storage  of
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 cash,  protective,  enclosures  for
 Cashiers,  armed  escorts  for  cash-in-
 transit  and  armed  guards  posted  in
 the  branch  premises  ete.  The  internal
 arrangements  for  the  custody  and
 handling  of  cash  are  also  reviewed
 by  the  banks  from  time  to  time

 In  so  far  as  frauds  are  concerned,
 in  terms  of  the  instructions  issued  by
 the  Reserve  Bank  of  India,  all  banks
 are  required  to  send  a  report  to  the
 Reserve  Bank  of  India  about  all
 frauds  perpetrated  in  their  offices  as
 soon  as  such  frauds  come  to  their
 Notice  After  going  through  the
 modus  operand:  of  the  frauds  and  the
 laxities,  if  any,  in  observing  the  usual
 internal  controls  designed  to  prevent
 the  commission  of  frauds,  the  banks
 concerned  are  advised  about  the  safe-
 guards  and  precautions  to  be  taken  to
 avoid  the  recurrence  of  such  frauds.
 In  the  light  of  these,  the  Reserve
 Bank  of  India  also  issues  mstructions
 to  banks  from  time  to  time  regarding
 ‘precautions  and  safeguards  to  be
 taken  in  regard  to  various  types  of
 transactions  to  prevent  perpetration
 of  frauds.  The  Reserve  Bank  of
 India  has  also  undertaken  a  study  of
 the  systems  and  procedures  obtaining
 in  banks  with  the  :»mmediate  object
 of  identifying  areas  of  deficiencies  and
 of  suggesting,  wherever  necessary,
 the  introduction  of  revised  systems
 and  procedure  and  improvements
 upon  the  existing  ones  Though  the
 study  is  not  yet  complete,  in  the  hght
 of  the  findings  of  the  study  so  far
 undertaken,  the  Reserve  Bank  of  India
 has  advised  the  commercia!  banks  of
 certain  precautions  to  be  taken  in  re-
 gard  to  belancing  of  transactions  re-
 lating  to  clearing  nf  cheques,  drafts,
 etc  as  well  as  reconciliation  of  inter-
 ‘branch  accounts

 लियंदित  कपड़ा

 4044.  श्री  चन्दूलाल  चम्त्राकर  :  कया

 आाजिश्य  मत्री  यह  बताने  की  ऊपा  करेगे  कि

 (#)  क्या  गत  लीन  वर्षों में  कपड़े  के

 मलय  में  बंद्धि  के परिणामस्यरूप  देश  में  सुपर
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 फाइस  कपड़े  का  उत्पादन  बहुत  बे  गया  है
 और  ग्ररीबो  के  लिए  नियपत्ित  भाव  पर  मोटा
 कपड़ा  मिलना  कॉल  हो  गया  है  ;

 खि)  क्या  लिव्रित  बयड़े  का  ८त्पादन
 बनाए  रखने  के  लिए  सरकार  ने  आवश्यक

 फायेवाही  पा  है  ओर

 ग  क्या  बाजार  में  नियक्वित  मलय
 बाला  कपड़ा  वहल  घटिया  आजा  है  जिसके
 कारण  इस  चपड़े  का  उपयोग  गरीब  लोग  न
 करके  कुछ  अन्य  लोग  प्रछस्दानी  बतास  के
 काम  मेला  ग्हेहै  *

 वाणिज्य  मंत्रालय  में  उप  मंत्री  (भी  Yo
 सी०  जाऊं)  (की)  9  L97t-74
 के  दौरान  सुपर  फाइन  श्रेणी  ते  वषड़े  के
 उत्पादन  की  प्रतिशलता 10  ह- ह द  प्रतिणत  से

 घटकर  6  67  प्रतिशत  हो  गई  है  1  बस्त
 उद्योग  का  ;  प्रप्रैल,  974-%  कानूनी  रूप  से

 8000  लाख  बर्ग  मटर  कढ़ोल  का  कपड़ा

 (माटा,  मीशियम  बी  तथा  भीडियम  ४  बर्ग)
 प्रतिव्ध  उस्पादित  करनी  ग्रवेक्षित  है  जप  कि
 पहले  4  000  लाख  बरस  मीटर  प्रतिवर्ष  करना

 होता  था  1

 खि  1-4 2  कट्रोल  थे  कपड़े  फका

 सरचनात्मत  कीरा  मुनी  वस्त्र  (कड़ों न)
 आदेश,  948  झ्  प्रलगत  कासती  ह्पसे
 निर्धारित  जिया  गया  है  '

 (गे)  इस  सम्बन्ध  भे  हाई  विशिष्ट

 शिवासल  प्राप्त  नहों  #  है  !

 Profits  and  Losse,  of  Public  Sector
 undertakings

 4045  SHRI  MARTAND  SINGH:
 ता  the  Mamster  of  FINANCE  be
 pleased  to  state:

 (a)  the  net  profit/loss  suffered  by
 Pubhe  Sector  Undertakings  during
 the  year  ‘1973-74;  and

 tb)  the  steps  Government  propose
 to  take  to  improve  the  performance
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 qf  the  Hindustan  Steel  Ltd,  Heavy
 Engineering  -Cerporation  ang  the
 Neyveli  Lignite  Gorporation  with  a
 view  to  avoiding  losses  in  these
 undertakings?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  The  audited
 accounts  for  the  year  1973-74  are  not
 yet  due  from  the  Public  Enterprises.
 However,  according  to  the  provisional
 figures  available,  the  Public  Enter-
 prises  have  made  an  overall  pre-tax
 profit  of  about  Rs,  ४87  crores  during
 1973-74,

 (b)  The  steps  taken/proposed  to  be
 taken  by  the  Government,  with  a
 view  to  avoiding  losses  in  the  Under-
 takings  mentioned  are  as  follows:

 qa)  Hindustan  Steel  Ltd.  (a)
 Extra  Coke  Oven  Batteries  are
 being  installed  and  the  existing
 batteries  are  being  re-built  in  a
 phased  programme  ang  supplemen-
 tary/alternative  fuels  are  also  being

 used,

 (b)  Import  of  refractories  fs  being
 made  on  selective  basis.

 (c)  A  three-tier  Joint  Consulta-
 tive  Machinery  has  been  set  up  in
 Durgapur  and  Alloy  Steel  Plant  to
 enlist  cooperation  of  the  workers,
 ete.

 (2)  Heavy  Engineering  Corpora-
 tion:  The  existing  incentive  scheme
 is  being  made  broad-based  to  cover
 a  large  number  of  workers  and
 shops.  Second  shift  in  all  the  shops
 and  third  shift  in  some  selected
 shops  is  being  introduced.  Selective
 off-loading  is  being  undertaken.

 (3)  Neyveli  Lignite  Corporation:
 Critical  mining  equipment  ate  being
 Procured  to  raisg  the  attainable
 cupacity  of  lighite  which  is  at  pre-
 sent  limited  we  45  million  tonnes.
 Additional  investment  to  increzse
 the  miining  capicity  to  6.5  million
 tonnes  has  beet;  senetinned.

 39985  LS.—4.
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 Grant  of  Licences  for  sale  of  con-
 trofieg  Cloth

 4046.  SHRI  N.  E.  HORO:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  the  criteria  adopted  for  the
 grant  of  licences  for  sale  of  controlled
 cloth;

 (b)  whether  Government  propose
 to  grant  licences  for  sale  of  controlled
 cloth  to  unemployed  graduates  under
 the  Half-a-million  job  programme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE):  (a)  Retail  distribu-
 tion  of  controliéd  cloth  within  a  State
 is  the  concern  of  thd  respective  State
 Government  Normally,  controlled
 cloth  is  distributed  through  the  follow-
 ing  five  channels: —

 (i)  Mills’  own  retail  shops;
 (ii)  Super-Bazars  in  the  co-ope-

 rative  sector;

 (iii)  National  Cooperative  Con-
 sumers’  Federation  and  the  chain  of
 the  cooperative  institutions  affiliated

 too  them;

 (iv)  Fair  price  shops  run  under
 the  aegis  of  the  State  Governments;
 and

 (v)  Any  other  agency  in  the  co-
 operative  sector  specified  by  the
 State  Government  concerned.

 (b)  No  such  proposal  is  under  con-
 sideration  at  present.

 Supply  of  Iron  and  tron  लाड

 4047.  SHRI  N.  E.  HORO:  -
 SHRI  GAJADHAR  MAJHI:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  have
 seduted  orders  for  supply  of  jron  and
 fton  ore  to  a  number  of  Coulttrives  and

 (b)  if  so,  the  broad  features  there:
 off

 4  t
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 THE  DEPUTY
 MINISTER

 TER  IN  THE
 MINISTRY  OF  CO!  CE  (SHRI
 A.  C.  GEORGE);  (a)  and  (b).  MMTC
 has  concluded  some  contracts,  and  is
 negotiating  some  more,  for  supply  of
 the  following  quantities  of  iron  ore
 during  ‘1974-18,
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 Destination  Quantity
 East  European  4°05  m.  tonnes.

 Countries.

 West  European  2१3  m.  tonnes.
 Countries.

 Japan.  .  «  I-00  m.  tonnes.

 Foreign  Exchance  Repatriatea  by
 Coca  Cola  Export  Corporation

 4048.  SHRI  M.  5.  PURTY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state  the  total  amount  in  foreign
 exchange  repatriated  from  India  by
 the  Coca-Cola  Export  Corporation,
 New  Delhi  out  of  their  profits  for  the
 years  1972-73  and  (1973-74?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 The  Coca  Cola  Export  Corporation,
 New  Delhi  maintains  its  accounts  on
 a  calendar  year  basis.  The  remit-
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 tances  of  profits  authorised  by  the
 Reserve  Bank  of  India  during  the  years
 1972,  i973'  arig  upto  March,  1974  are
 ag  follows:—

 @  1972  .  +  Nil

 Gi  3  .  .  रह.  76°10  lakhs  on 2  5973
 account  of  profit
 for  7977.

 iii)  3  ‘  .  Rs.  8:°37  lakhs  on ¢
 (mn  March)  -  account  of  profit

 for  7972«

 Duty  Free  Shops  at  International
 Airports

 4049.  SHRI  M.  s.  PURTY:  Wiil
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  annual  income  and  expenditure  on
 the  maihtenance  of  duty  free  shops
 provided  at  varioug  international  air-
 ports  in  the  country  during  the  last
 three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  SAROJNI
 MAHISHI):  The  necessary  informa-
 tion  in  respect  of  the  duty  free  shops
 at  the  four  international  airports  at
 Delhi  Bombay,  Calcutta  and  Madras
 ig  as  follows:

 Gross  Income  from  sales  .  ०
 Expenditure  including  maintenance  ,
 Net  Profit  द  .  .  .

 IQ7I-72,  1972-73  +1973-74%
 Rs.  Rs.  जि

 32,98,529°00  $249,064"  40  70.$7;733°  95
 26,91,6§5: 00.  /39,80,207°  4r  54:76,010° 60

 6,82,723°  33 6,06,874°00  ‘12.64 ,8§6°  99
 ——""*Provisional  and  subject  to  audit.
 Expansion  of  Cotton,  Textile  Industry

 4050.  SHRI  D.  B.  CHANDRA
 GOWDA!  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  have  for-
 arulated  a  licensing  policy  for  further
 expansion  of  the  cotton  textile  indus-

 bed
 during  the  Fifth  Five  Year  Plan;

 (b)  if  so,  the  main  features  there-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE);  (a)  and  (b).  The
 Fifth  Plan  Licensing  policy  for  the
 Cotton  Textile  Industry  ig  expected  to
 be  announced  soon,  The  policy  pro-
 Posals  provide  inter  alia  for  establish-
 ing  additional  spinning  capacity  in
 areas  which  are  deficient  in  yarn
 supply  for  the  decentralised  weaving
 sector  and  some  additional  weaving
 eapacity  required  for  production  of

 oe
 and  exportable  varieties  of

 cleth.






















































































































































































































































































